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CORRIGENDA

In the Legislative Assembly De-
bates, Budget Session, 1042,—

(1) Volume 1, No. 1, dated the
11th February, 1042, page
31, line 20, for ‘ Muslims "’
read ‘‘ Muslim "’ ;

(2) Volume I, No. 15, dated
the 5th March, 1942, page
708, line 20 from the bot-
tom, for ‘ Suppression’’
read ‘‘ Supersession ”’;

(3) Volume IT, No. 5, dated the

"~ 17th March, 1942 —

(i) page 1207, line 4, delele
the full stop after the
word ‘‘ statement”’ ; and

(ii) page 1285, lines 5 and 22,
Jor ** The Honourable Sir
Homi Modi ”’ read ‘‘ The
Honourable Sir Homi
Mody "' ;

(4) Volume II, No. 7, dated the
19th March, 1942, page
1357, line 15 from the bot-
tom, for *‘ The Economist
news'  read ‘° The Econo-
mist news- >’ ; -

(5) Volume II, No. 8, dated the

20th March, 1942, page
1422, line 13 from the bot-
tom, delete the second
‘f that *’ at the end of the

f

(6) Volume II, No. 9, dated the
23rd March, 1942,—

(i) page 1429, line 1, snsert
the word ‘‘is ” after the
word ““ blood ”’ ; and

(ii) page 1457, line 8 from the
bottom, read ‘‘ are '’ for
the word ‘‘they”; -

(7) Volume II, No. 11, dated
the 26th March, 1942, page
1539, line 18 from the
bottom, for the word
‘“who” read ‘“ why ™’ ; »

(8) VolumeII, No.13,dated the
1st April, 1942, page 1651,
line 21, for the word
‘“ attacks "’ read *‘ attack *’;
(9) Volume II, No. 14, dated
the 2nd April, 1942,—
(i) page 1688, line 17, for
“It.is given to C class”
read “‘ I said that A and B
class”’; . .
(ii) page -1693, line 22, for
‘“Syed Murtuza Sahib
Bahadur ** read ‘ Maulvi_
Syed Murtuza Sahib
Bahadur ”’ ; and

(iil) page 1729, line 19 and .
page 1730, line 9 for
“Diwan Bahadur Sir
A. Rameaswami Muda-
liar ” read ‘*‘ The Honour-
able Diwan Bahadur Sir
A. Ramaswami
Mudaliar *'.
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LEGISLATIVE ASSEMBLY
Wedviesday, 4th Maroh, 1942.

The Aesembly met in the Assembly Chamber of the Council House
at Eleven of the Clock, Mr. President (The Honourable Sir Abdur Rahim)
in the Chair,

MEMBERS SWORN.

Mr. John Francis Sheehy, C.8.I., M.L.A, (Goverrinent of' Indfa:
Nominated Official); and

Mr. Charles Willinm  Avers, C.ILK., M.L.A. (Governinent of India:
Nominated Official).

STARRED QUESTIONS AND ANSWERS.
(@) ORAL ANSWERS.

RELIEF TO INDIANS OVERSEAS IN ‘War TwEATRES.

107. *Mr.. Rovind V. Deshmulkh: Wilk tln Hapourahle, . bee for
Indians Oversess please state what arrangemients hawe been, %o grant
immediate and adequate relief to Indians overseas in different theatres of
-war in the British- Empire and 'sons .of. auch pektsmns vhe  are, studyimg in
India who find themselves stranded for want of funds from their parents?

The Homourable Mr, M. S. Aney. His. Majesyy’'s (ovepupent, aru
muking endeavours to secure the wippointment of a neutral protecting power
to look after the interests of British Subjects including Indians in Empire
territories over-run by Japan. The Government of India have no reason
to believe that, in the remaining areas of the British "Erhpie, hk Govern-
ments concerned are not affording all possible protection and assistunce to
Indiang vesident there. The question of rendeting finsmeinl assistesice to
dependants in India of Indiuns stranded in the war zones is engaging the
:atiention of the Government of India.

Mr. Govind V. Deshmukh®  Since when this matter has pacn engaging
the attention of the (Government, because the question is one ol long stand-
ing? -

The Honourable Mr. M. 8. Aney: Since the question has cropped up.
Ags n matter of fact, the question has cropped up only very récently,' and
not long ago.

Mr. Muhammad Nauman: In what form Government bave given relief ?

Is it in the form of distributing money, or is it in the form of giving parti-

cuh:pwhcﬁonmmikmdl?’mhﬁehmhhhﬂl »(rovern-

ament have taken precautions sbout the Indians overseas? e
(639 )
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The Honourable l'i'.' M. 8. Aney: ' 1 ‘hévé nlready mentioned that the
whole question is enguging the attention of the Government of India, and
the form in which the relief is to be given will also be considered.

. Mr Huhammad Nauman: Nothing practical has come out yet, and it
is' no use dra}vmg_ the attention of Athe Government about that matter.

The Homourable Mr. M. S. Aney: When the decision will be taken,
something practical will come out.

Mr. Govind V. Deshmukh: Will Government expedite their decision i
the matter in view of the fact thut the complaint was made more than two
months ago so far as the Muluyuns who are stranded in the Mudras Presi-
dency und other places are concerned ?

The Honourable Mr. M. S. Aney: Government will expedite the deci-
sion as much as they can.

Mr. Jamnadas M. Mehta: Are Government aware that on account of
war conditions hundreds of Indian children bave been deprived even of
their school books? Are Government taking any steps to see that they get
the necessary shipping soon?

The Honourable Mr. M. 8. Aney: My fricud's question refers to a
general compluint. Besides, the question does not relate to mny Departinent.

‘Mr. Jamnadas M. Mehta: But the Honouruble Member has said that
Government are_doing all that thev can for the Indians everywhere.

The Honourable Mr. M. S. Aney: 1 am concerned only with Tndians
of a particular type. -

Mr. Jamnadas M. Mehta: Is there no reply to my question?

The Honourable Mr. M. 8. Aney: Thut question should be put to an-
other Department. My friend knows whow to address.

MALAYANS IN INDIA.

108. *Mr. Muhammad Ashar Ali: (a) Will the Honourable Member
for Indians Overseus please state the number of Malayans in India?

(b) How wmany of them arve reopi{vmg‘\ education in recognised institu-
tions ?

¢) Are Government aware that the Malay students cannot get any
moné, ' from Malay ‘Peninsuba? S R AT S
. (d) Aré Government considering the giyixig qf_‘}‘som.e.(ﬁnngial relief to
such students? ) o

The Honourable Mr. M. 8. Aﬁé;: (a)—{d). This question should have-.
been addressed to the Honourable the Home Mcember.
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‘Prroe Conmbn oF Buaar.

109 *Batdar Sant Singh: (s) Will the Honourable the Commerce
Member please state if it -is a fact that the basie price of sugar of
different grudes fixed by the Indian Sugar Syndicate Limited varies
between Rs. 9-7-3 and Rs. 10-8-9 per maund while the sugar ix being sold
to consumers between Rs. 12-4-0 and Rs. 18 per .maund free on rail
factory? If so, do Governwment propose to controi the sugar price at some
reasonable limit?

(b) In view of the consumers being made to pay very heavy prices

for sugar do Government propose immediately to abolish the quota system
for fuctories?

(c) Do Government propose to purchase sugar for e\port to United
Kingdom or for the use of the Government of India? If so, what prives

are likely to be paid by Government? Will the consumers get sugar at
the same price?

The Honourable Diwan Bahadur 8ir A. Bamuwmi Hudllhr. (8). The
matter is under investigation.

(b) The Honourable Member i is probably referring to the sugar produc-
tion guotas fixed by the Governments of the United Provinces and Bihar.

The desirability or otherwise of abolishing the quotas is for those Govern-
ments to decide.

(¢) The Government alwuys have to muke purchases for their own
defence services and are also negotiating putchases for export abroad on
account of His Majesty s Government. The prices for the latter will -be
negotiated on u cowmmercial basis but will be less thau the internal prices
by the amount of the excige duty, which is remitied under the luw on ex-
ports, and also in the case of purchases from the United Provinces by. the
amowit of the cesses which the Provinecial Government has agreed to remit
in order to develop this export business.

Dr. Sir Zianddin Ahmad: Ha» the Honourable gentleman visualised 1n
his mind what’ would be the effect on the prices on account of the rise of
20 per cent. on the customs duty on sugar?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudaliar: Yes.
Sir, 1 have a very vivid visualisation of the position.

Dr. Sir Ziauddin Ahmld What ig the result of this visunlisation ? By
bow much would it be rmsed" v

The Honourable Diwen Bahadur Slr A. Ramaswami Mudaliar: The
result of the visualisation is that the incremse on the import duty will
virtually not affect the position; but tomorrow, when the Bill on this duty
will be tuken up, my Honourable friend will have an opportunity of going
into this question.

‘Hodst VAOATION Norioes 10 Rnaxpnm OF Dum Wlu.n ﬁo 'M

1110, *Mr. M. Ghiasuddin: (a) Will the Honourable Member for Bduca-
hon, ;Heal‘th and Lands be p!ensed to state whether ngtice ynder’ sectians

fAnawer to this question lmd on the table. the questioner being sbeenit.
A2
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86 and 88 of the United Provinces Town Improyement Act VIII of 1919,
as extended to the Province of Delhi, has been served on the residents of
Delhi, Ward No. 14? : oty ‘

(b) If so, when will the residents of that Ward will actually be required
to vacafe their houses? v

(¢) What compensation will be given tq (i) the Zaminddrs who own the
land, (ii) the owner of thé house to whom the buildings belong, and (iii) the
tendnts whoe live in hired houres of that Ward, and in what form will it
be given?

(d) Will the Honcurable Member please state whether the residents
of Ward No. 14 will be given houses constructed’ by Government under
the Poorman Housing Scheme? !

(e) Waat are the conditions under which poor men are given .those
‘Government houses? ' ' '

(f) In what locality dn Government propose to house the men of Ward
No. 14 when they will vacote their houses?

' The Hohourable M¥. N. R."Sarker: (a) Nofices under sections 36 and
38 of the United Provinces Town Improvement -Act, 1919, as extended to

the Province of Delhi, have been served on raté-payers in certamn portions
of Whrd 14.

(b) No date can be given at present.

“{c) The compensation payable to owners of private land and buildings
and tenants thereof will be in nccordance with the provisions of the Land
Acquisition Act; 1894, as amended by the United Provinces Town Improve-
ment Act, 1019, as extended to Delhi. Compensation in the case of lessees
of nazul land will be determined by the conditions contained in the leases.

" (d) Persons whose income is not more than Rs. 30 a month will be
rehoused.

(e) The Trust houses are let on monthly rents varying fron: Rs. 1-12-0
for a one-roomed house to Rs. 2-12-0 for n threc-roomed: house.: Tenants
can also enter into a hire-purchase arrangement with the Trust if they so
desire.

(f) The locality in which poor class families from this scheme will be
rehoused has ot yet been decided. ' '

STEPS FOR WORKING BALUCHISTAN SULPHUER MINES AND FOR .AVOIDING
CONCENTRATION OF FACTORIES.

111, *Dr. Sir Ziauddin Ahmad: (a) Will the Labour Secretary state
the staps the'Governnent.of India have takento work sulphur ‘min#s in
‘Boluchistan ?

(bj What rteps, if any, have the Government of India taken to avoid
the concentration of factories in a few towns?

Mr. H, 0. Pdor: (1) The Government of India have appoir!ed a
special officer under whose supérvision certain sulphur mines in Baltchis-
tan are being worked. The work is being carried out _depnr_t.:panhally.

(b) I would refer the Honourable Member to the answer given to the
Honourable Raja Yuveraj Datta Singh’s question No. 55 on the 18th Nov-
ember, 1941, in the Council of Btate. '
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Dr. Sir Ziauddin Ahmad:  May I ask whether Government has suo-
ceeded in purifying the sulphur. ' '

Mr. H. 0. Prior: Not that particular sulphur which is under depart-
mental exploitation. -

RESTITUTION OF SEATS TO CERTAIN UNSEATED MEMBERS OF THE CENTRAL
LEGISLATIVE ASSEMBLY.

112. *Qazi Muhammad Ahmad Kazmi: In view of the rulings of High
Courts that mere giving notice of one’s intention to offer Satyagraha did
not constitute an offence, will the Honourable the Law Member please
declare the sattitude of Government as regards those Members of this
House who were couvicted of such an alleged offence, and sentenced to
more than cne year’s imprisonment, and as such had their seats declared
vacant und were held to be disqualified to stand for election for a period
of five vears, in respect of :

(i) restitution (o them of their seats in this House; and
(i1) the remorval cf the disqualification consequent upon their illegal
conviction ?

The Honourable Sir Sultan Ahmed: The seats of five Merbers were
declared vacant under rule 25 of the Legislative Assembly Elecioral Rules
by reason of their having become subject to the relevant disability. In
respect of one only of these gentlemen—Sardar Jogendra Singh—has any
representation reached the Government of India to the effect that he was
convicted for a mere announcement of intention to offer Satyagraha with
the result thut subsequent judiciul rulings exhibited the conviction as hav-
ing proceeded on an erroneous view of law.

Assuming the facts on which any of the gentleiuen in quesiion were con-
victed to have been as suggested in the question, the incurring of the dis-
ability and the consequential vacating of the seat would be in no way
affected, nor would any question of reinstating them in their seats arise.

Under the proviso to sub-rule (2) of rule 5 of the Legislative Assemnbly
Electoral Rules, it is open to the Governor Geuneral in Council to remove
the relevant disqualification prospectively on application made by the
disqualified person. Of the five gentlemen concerned Suardar Jogendra
Singh alone has applied for the removal of the disqualification and his dis-
qualification has been removed.

- Qad Muhammad Ahmad Kazmi: When the removal is found to be
ipso facto void on necount of an error of law, did Government consider the
advisability of continuing the old election?

The Honourable Sir Sultan Ahmed: It is not ipso facto void.

SwiMMIiNG CLUB AT THE LovERs LANE, RipgE, New DELHI.

118, *Qazi Muhammad Ahmad Kazmi: (a) Will the Labour Secretar:
be pleased to state whether it is a fact that there is a Swimming Clu
possessing a pool at the Ridge at the Lovers Lane, New Delhi?

(b) Ts he nware of the gencral impression that the said pool was built
bv men and materal suppiied free of cost through the Central Public
Works Departmient?



044 'LEGISLATIVE ASSEMBLY .. . [4TH MarcH, 1942

_ jc?_ I8 he aware that the }nembersh\ip of the eaid- swirgming" olub is
striotly confined to Anglo-Indians?

(d) Ie it a fact that the swimming pool in the Viceroy's House is made

available. in the hot westher fox. the use of European officials 4nd members
of the Gymkhana Club? :

() With thes: smenities already in existence for Europeans and Anglo-
Indians, is he prepared to conrider the desirability of providing a swimming
pool for the Indian employees of the Government of India in New Delhi?

Mr. H. O. Prior: (s) Yes.

A
(b) The present club building was originally the Caretaker's -quarter
adjacent to the scour tanks on the Ridge. The sbandoned quarter and the
abandoned scour tunk were lessed to the ‘Ridge Club’ in 1928 at o rental of
Rs. 8 per month and Re. 1 per month, respectively, under the orders of
the Chief Commissioner, Delhi. The former was converted into a elub

room and the latter into a swimming pool from the finances of the club.
(e)
(d) y No. .
(e)
FEESs TO ARCHITECTS FOR DESIGNING BUNGALOWS AND QUARTERS IN
New DeLal.

114. *Qasi Muhammad Ahmad Kazmi: () Will the Labour Secretary
be pleased to state whbal sums as fixed monthly emoluments or fees or
both, have so far been paid to the architects for designing the various
bungalows and quarters in New Delhi, type by type?

(b) Are theso feus or royaltier still being paid yearly to the architects
who are no longer in Government service for each type of bungalow or
quarter constructed during the year according to their ariginal design?

(¢i How long will these royalties continue to be paid?

(d) What amount is being paid by way of such royalties every year?

(e) Will Government indicate jn brief the terms of agreement entered
into with these architects?

Mr, H. 0. Prior: (1) The various bungalows and quarters in New
Delhi were designed by Architects who were whole-fime Government ser-
vants, and not engaged solely for this work. They were paid monthly
salaries in accordunce with the time-scale applicable to this class of
employees fromn tnue to time, and no fees or royalties have heen paid to
them in addition. The Government of India do ot propose Lo collect the
information regarding the amount of salary paid to Architects during their
servicé as it would not justify the labour involved.

(b), (¢) and (d). Do not arise in view of (a) shove.

(e) As stated in (a) above, the Architects were in whole-time Govern-
ment service, nlthough formal agreements were executed with them The

terms of these agreements were, however, the usual terms applicable to
Government servants generally.
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STOPPAGE OF IRRIGATION WATER SUPPLY TO OEBTAIN VILLAGES IN DeLm
‘ ‘ PROVINOCE.

115. *Qazi Muhammad Ahmad Kasmi: ?];) Will the Labour Secretary
be plessed to stute if he is aware that the villages, Wazirpyr, Azadpur and
Mangolpur (Delhi Province) no longer get canal water supply for irrigu-
tion purposes?

(b) 1f so, when was this supply stopped? o

(c) Is it a rule that cunal water supply is not available for gardens?

(d) How much area is under gardens and how much under agrioulture
in the said villages?

(e) If canal water is not available for gardens, why is it denied to agri-
«cnltural lands in the said villages?

Mr. H. 0. Prior: (a) The villuges in question continue to receive irri-
gation water as previously.

(b) Does not arise.

(¢) According to the local rules, eanal water ix avuilable for ganctioned
gardens only.

(d) .\ statement giving the required informalion is laid on the table of
‘the House.

(¢) Does not arisc.

Statement showing the Area under Gardens and Agraculture in the Wazirpur, 4zadpur
and Mangolpur villages in the Delhi Province.

Name of village. Area under gardens. ° Area under agriculture.
Acres. Acres.
‘Wazirpur . 66 616
Azadpur . 33 286
Mangolpur Khurd . .. 518
Mangolpur Kalan . .. 049

INTERVIEW OF GIRL CANDIDATES WITH DELHI UNIVERSITY AUTHORITIES.

116. *Qasi Muhammad Ahmad Kazmi: (a) Will the Honourable Member
for Educution, Health and Lands be pleased to state if his attention has
been drawn to a letter {o the editor by Mr. C. N. Zutshi, Professor of
English, which appeared in the Hindustan Times, dated the 16th January,
1942, under the caption ‘‘Delhi University and Girl Candidates’’ ?

(b) TIs it a fact thav girl candidates sending their previous permission
forms are usked to attend the University office for an interview with the
Delbi University authorities? .

(¢) Is he prepared to use his good influence with the University to
remove all such difficulties in the way of the girls? If not, why not?

The Honourable Mr. N. R. Barker: (a) Yes.

(b) Non-collegiate women candidates were asked by the Delhi University
in January last to present themselves before a small committee presided
over by the University Proctor and containing sne woman member. The
‘Committee met not in the University building but at a more central site
in Darvaganj.
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(e) No difficulty was placed in the way of the candidates and every
consideration was shown to them. It was found necessary to interview the
candidates in order to facilitate consideration of their applications " and
verify whether they had fulfilled all the prescribed conditions. The ques-
tion of modifying the regulations and procedure, so as to obviate the need
for interviews, is under the consideration of the University authorities.

Mr, President (The Honourable Sir Abdur Rahim): The anewer to
question No. 117 will be laid on the table us the Honourable Member;
Quzi Muhanmimad Ahmad Kazini, has exhausted his quota of questions.

STEPS FOR PREVENTING WHEAT FAMINE IN D¥LHI.

+117. *Qasi Muhammad Ahmad Kazmi: (a) Will the Honourable the
Commerce Member be pleased {0 state if his attention .has been drawn to
a letter to the editor by Rai Sahib Lualu Rang Bebari Lal which appeared
in the Hindustan Times, duted the 16th January, 1942, under the caption
‘“Wheat famine in Delhi’’,

(b) What steps is he tuking to see thut the man in the street is able
to sccure foodstuffs of the right sort at rates fixed by Government?

(c) What steps are being taken to prevent a wheat famine in Delln?

The Honourable Diwan Bahadur Sir A. Ramaswami Mudallar: (u)
Yes.

(b) and (e). The Govermment of India have so far fixed the maximum
price for only one of the foodstuffs, numely wheat, and the Wheat Comi-
missioner for Indin is tuking all practical measures to ensure a reasonable
supply of wheat to the public in ull consuming areas, including Delhi, at
rutes fixed by Govermment. As regurds the question of securng o satis-
factory distribution of foodstuffs in general, the Provincial Governments
have already been given certain powers under the Defence of India Aect,
while the Government of Indin have under active consideration the setting
up of regional committees 1o deal with the problewn of distribution of essen-
tial commodities including foodstuffs. The whole subject is continually
under review in the Central Government.

MOTION FOR ADJOURNMENT.

DiFFERENTIAL TREATMENXT TOWARDS INDIAN PopuraTION OF MALAYA DURING
EivacvaTion.

Mr. President (The Honourable Sir Abdur Rahim): I have received
notice of u motion for udjournment of the business of the House from Qazi
Muhammad Ahmad Kazmi. He wishes to discuss u definite matter of
urgent public importance, wviz., the statement of Mr. Mallal re-
garding the conduct of the Governor of Malaya towards Indian population
und the complaint regurding evacuation aceording to which ‘‘the¢ whole
white administration of Penung evacuated, while not a single Asiatic was
allowed to leave by those boats except one Asiatic officinl—not even women

tAnswer to this question luid on the table, the questioner having exhausted his
quota.
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and children, etc., us reported in the Hindustan Times, dated the 28th:
February, 1942, page 4.”" T want to know what this ‘“‘etc.’’ means.

Qazi Muhammad Ahmad Kazmi (Meerult Divigion: Muhummadan:

Rural): ““Etc.”’ means other complaints.

Mr. President (The Honournble Sir Abdur Rahim): 1 shall then omit
the ‘‘etc.’’ from the motion. T want to know if the Governor of Malava
is under the Government of India.

Qazxi Muhammad Ahmad Kazmi: The Honourable Member for the-
Overseas Department is responsible to this House for the lives of the-
Indinng Overseas.

Mr. President (The Honournble Sir Abdur Rahim): T want t> know
whether the Governor of Malaya is under the Government of India,

Qazi Muhammad Ahmad Kazmi: That information would be known
only to the Government of Indin, ns to what relations thev have got. But
the question. I submit, is only regarding the complaintr of Indians who-
were in Malaya as to why thev were treated by the nuthorities differently
from the white population. .

Mr. President (The Honouruble Sir Abdur Ruhimn): Is the charge-
made agaiust the Governor of Malaya? o -

Qazi Muhammad Ahmad Kazmi: The compliints sgainst the Governor
of Malaye nre different from the further eomplaint< aguinst the authorities.

Mr. President (The Honournble Sir Abdue Rahim: Terhaps the:
Honourable Member for Overseas Department will explain the position.

The Honourable Mr, M. 5. Aney (Member for Indians Overacas): [
wunt to know whether my Honourable friend wants to discuss the stute-
ment of Mr. Mallal or the particular complaint.

Qazi Muhammad Ahmad Kazmi: ] wunt {0 know whether the state-
ment ig correct. If that be correct, then I want to censure the QGovern-
ment of India for that.

The Honourable Mr. M, 8. Aney: The question of censure will come
later on. I want to be definitely ‘informed whether the Honoarable Mem-
ber wunts to discuss the statement of Mr. Mallul which, probubly, goes.
over a number of points, while the adjournment motion is to be eonfined
only to one specitic point. That is one thing. If any specific point is to be-
gelected, what is the point on which my Honourable friend wants to fix
now ?

Qasi Muhammad Ahmad Kagmi: T will fix for the present only on two.
puints.
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. Mr, President (The Honourasble Sir Abdur Rahim): T should like to
know whether the Governor of Malaya is under the Government of India.

The Honourable Mr. M. 8. Aney: Certainly not.

Qazi Muhammad Ahmad Kazmi: But the Government of India are res-
ponsible for the welfure of ludians Overseus. W= want to know from the
Overseus Departinent as to what is being done.

Mr. President {The Hounouruble Sir Abdur Rahim): The Honourable
Memiber cun only discuss one definite question.

Qazi Muhammad Ahmad Karmi: 1 would Jiscuss the pcﬁut of the
authorities not allowing Indians to leave by boats »nd why the white adi-
nistrution left Penang before any other person wus ullowed to leave.

The Honourable Mr, M, 8, Aney: I sce the point. My objection to
this is only this. This is really not a matter of recent occurrence at all.
Some days before the fall of Singapore, a statement was reported in the
naie of the Governor of Malaya in which he expressed regret at some such
incident having occurred. This incident must be presumed to be known to
all. It wus reported in the papers. It is now raore than two weeks since
this happened, although the anatter is being brought to the notice of the
House only just now by this motion.

Mr. President (The Honourable Sir Abdur Rahim): 8o, this is not an
urgent maudter.

Qazi MuhammaJl Ahmad Kazmi: So fur as the ncwspapers are con-
<cerned, it wis ouly on the 28th February that 1 saw it in the Hindustan
Timex. Honourable Members of the House are not expected to read all
the newspupers that are availoble to the Government. The only rsource of

information for me was the Hindustan Times whick published this on the
28th February.

Mr. President (The Honouruble Sir Abdur Ruhiw): T do nct know
what newspupers Honourable Members are expceeted to read. T bave only
got to see whether the question is an urgent one within the meaning of the
Rules, and of recent occurrence. 1 hold, it 18 not an urgent matter.
Therefore, the motion is disallowed.

THE GENERAL BUDGET—GENERAL DISCUSSION.
FirsT STAGE.

Mr. President (The Honourahle Sir Abdur Rahim): As regards the
general diseussion of the Budget, 1 have got to fix o tine limit. As on the
last aceasion, T fix twenty minutes for the speeches of Honourable Members

generslly, thirty minutes for Party Leaders;-and ene: hour or more for the
Government Member's reply.
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.- Mr. Akhil Ohandra Datta (Chittagong and. Majshahi Divisions: Non--
Muhammadan Rural):. Sir, we have to deal with two budgets one of
which, namely, the Railway Budget, we have already dealt with snd this
is the General Budget. There is a very remarkabje difference between
these two budgets,—one is & surplus budget and the other is a deficit
budget. The surplus was a huge surplus and the deficit also ir a huge
deficit. Of course, during war time, no one cun expect a balanced budget
-and there is bound to be a deficit budget. The whole question, there-
fore, is not whether it should be a deficit budget but what ought to be
the smount of that deficit? On that point we feel very much handi-
cupped because there are no materials hefore ug to show whether or not
this amount of 47 crores is the real deficit. 1 shall take up only one
item in order o explain my point.

So far as the defence expenditure is concerned, the third item is,
India's war measures—81 crores. As regurde the details of these 81 crores
all thnt we know is this. One item is,—Certain easures of military
defence. The second item is,—Certuin measures connected with Defence,
and that is about ten crores. The third itewr is,—Meusures connected
with local naval defence,—unbout five crores. We do not know anything
more than this. Whether it is in the interest of the public that detailed
figures should not be given is unother question. But my point is that
this gives us absolately no information as regards the amount that is
sought to be raised. There is only one thing that is somewhat clear,
namely, sub-hend ‘K.'—Plant and Machinery for Manufacture,—that is
40 crores. That is a definite item. Here ngain only the lwnp total amount
is given. Therefore, we feel thut we are really asked to sign a blunk
cheque. Becuuse there is wur and there must be a deficit it doer not
follow that the amount should be anv aumount. Here it ig 82 crores for
war mensures chargeable to Tndian revenues. I it were three times that
amount we would be equally in the dark.

- Now let us proceed on the assumption that it is really necessury to
inuke up a deficit of 47 crores. The question is how thut amount should
be raised. The Honourable the Finance Member proposes to raise 12
crores by taxation and 35 crores by borrowing. These are the cnly two
ways and means which have occurred to him and no other. Even the
man in the street cries why there should not be an eccnomy drive in this
abnormal position and why there should not be a salary cut. Why no
sacrifice by those who enjoy fubulous and princely incomes? We preach
from the housetops that there should be sacrifice made by everybody,
but why should not sacrifice like charitv begin at home?—It has been
said in a very responsible quarter that dog-racing and boxing displavs
are not in accord with war efforts. '

The Honourable Sir Jeremy Raisman (Finance Member): T have. not
provided for them.

- Mr. Akhil Chandra Datta: I know thut, but my compluint is that there
is no change ut all in the expenditure of the Gavernment of Indin in the
matter of dinners and cocktail parties and things of that Rind. . v

The Houourable Sir Jeremy Raisman: 1 am prepared to cut out all
the expenditure provided for these objects.
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Mr. Akhil Ohandra Datta: Why should there be these things at- all
in this time of war? Why are you having new buildings,—for instance,
at Simla? Is this the time to have new buildings? We have got palatinl
buildings both at Delhi and Simla, and why not partition them? One
Member enjoys one house; why should not two Members occupy one
house? The principle has been inculcated in the budget speech itself that
ordinary expenditure should be restricted to the minimum. Huas this
been done? 1t is a good principle, but only preached and not transluted
into action. Civil expenditure has been increased by ten crores. It may
be said that it is cuused by war conditions. That is partially true, but
it is significant that no attempt has been made towards economy. The
civil portion of the budget hus also a war outlook. A

The second question is whether, apart from the amount of deficit, the
money that is spent is well spent and we are getting full value for that
money. My Honourable friend, Sir Cowasji Jehangir, is not here now,.
but he happens to be the prince of moderates in India; and even he of
all people put thig question in the last Session. He has very serious.
doubts as to whether the money is well spent and whether there is not
awful extravagance and he wanted an assurance thut the money is well
spent. I may be excused for saving that the popular opinion in the
country is that more than 50 per cent of the money that is spent in war
services goes into the pockets of middlemen and brokers, if not also into
the pockets of people in positions of trust und responsibility. Then there
is another reason why we complain, and that is, what is the tangible result
of the expenditure of this huge amount? We have to judge it by the
results achieved. The universal complaint is that the result is almost
invisible. T want to ask one question. Is it not a fact that a number
of valuable projects for production of munitions and weapons, etc., were
recommended by the Roger Commission but were turned down on the
ground that these things can be produced in other countries outside India?
No doubt, about twenty projects recommended by the Roger Commission
have been approved; but about these 20 projects this is what we find in
the budget speech:

*“These projects involve the eastablishment of new factories and the expansion of
old ones for the production in India of weapons, ammunition, steel, and other stores

in urgent demand for war purposes, and should before long add materially to India’s.
capacity for the production of munitions’, etc.

I do not know when that time will come and whether at that time there-
will remain any necessity for the production of these munitions. We are
still thinking of producing those things ‘before long’. Well, no comment
is necessary on that. The whole country, the whole press, including Angio-
Indian Press, is of the opinion that even now there is no evidence of any
substantial preparations, not even for the local defence of India. All the
Government activities are shrouded in a veil of official secrecy.

So far ns these budget proposals are concerned, the whole scheme is
based upon a ocertain new theorv propounded by the Honoursble the
Finance Member. That theorv is: he assumes that the national income
has increased on account of industrial development. He starts with that
proposition und then he ndvises this: “‘Don’t spend but save'’. Save for
what purpose? Save to pur into Defence Loans. He has got no other
advice to give to the people of Indin as to what use should be made of
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this increased fund. He has no recommendations to mske for the utili-
zation of that money in long term industrial developments. He has no
advice to give on that point. He is & protagonist of national savings
campaign, 8ir, if all this saving is required in order to finance war effort
and as a part of the plan of <war effort, I can understand it and .appreciate
it. War has got to be financed. We require money and it is always
legitimate to ask pecple to save money for war purposes. But, Bir, he
goes further. He says that all the money that there is now in India—
increased purchasing power—should be utilized only for finuncing war
efforts and for putting it in Defence Louns. He says: o o

“The whole of that purchusing power cannot possibly be utilized in a satisfactory
and wholesome manner at the present time.’ .

1 may be uncharitable, Sir, but my imnterpretation is this that it is
still the old unti-industrialization policy which is working in their minds.
The attitude of the Government with respect to how that spare money
should be used is very hostile to our industries.

Now, Sir, that leads us to the qudstion -of industrial development in
war time. The Honournble the Finance Member speaks in a tone of boast
‘‘that there has been a really striking achievement of Indiun indusiry'".
He has Used the 'wortd“#éally’. My submission is that there is no fcunda-
tion for this extravagant cluim, because Government have not given uny
planned support to Indian industry, even during these times. Now, let us
take defence industries first—Aircraft; Automobile;  Shipbuilding; Muni-
tions; etc,

As regards Aircraft, 8ir, we know what are their wchievements. I
shall read only one sentence from the. Budget speech:

“*Rinally, the scheme for the assembly and manufacturé ‘of aeroplanes in Indis has
made good progress.” Co

In the very next sentence he describes what that progress is.

“It is confidently hoped that the factory will complete its programme o} fighter
and bomber construction before the end of the present calendar year.'

That is to say, before the end of the year 1942 the factory will compplete
its programme of fighter and bomber construction. We do not know what
that programme 18, but this much we dre told here that he hopes that
that programme will be, finished before the end of the year. 1 do not
know where we shall be at the end of the yeur. Here T should like to
tell one thing, Sir. People are being accused of being Fifth Columnists. .
What is this thut the Government are doing: telling our enemies that
so far as aeroplanes are concerned, we have not done anything—‘‘We con-
‘l’it,’mn‘it’l_yr hope that some thing will be done before the end of the calendar
vear’'.

As regards Autoniobile, we know the whole history how the Govern-
ment thwarted the efforts of those concerned and opposed all manner
of attempts which have recently been made to have an automobile industry
in this country. T have no time to deal with this #ubjedt in detail. * Here
is a small book by 8ir ‘M. Visvesvaraya. After publishing the whole
correspondence between the Government and the promoters of autemobile
industry in India, he says: ' ’ '

‘The correspondence vividly hrings to light the fact that the Government
'Iu'di\n1 thongh expressing -yinpu{hy_ with the h:::e have, never taken a dn‘l. step 'g

-
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promote it, bave never made a single proposal uf a constructive character, never
lu ested that any alternative proposals or modifications in the proposals placed
before them might induce them to view the case favourably. Neither. have they shown,

in the whole course of these negotiations in spite ofl*epeat.ed requeats, any inclination
to have a frank and open discussion with the promoters. They have created and
reiterated every difficulty that they could think of. ... . " '

He hus said in another paragraph :

“Their first reason was that the proposal went against un old Government order
on the Report of the Fiscal Commission of 1921-22; tHeir next objection was that the
scheme did not help war effort. Then they have been apprehending. all manner of
difficulties, that the skilled labour required for military works mlght be diverted ;.
that shipping facilities for importing machinery and tools might not be avmlable.,

that difficulties might be axpenencerl in granting priority certificates and providing the
necessary dollar exchange.”—

and so ou,

One after another all manner of difficulties have been created so far
as sutomobile industry is concerned.

So fur as Shipbuilding is concerned, that industry has been crushed
by them; and as regards new enterprises for shipbuilding, we know the
whole unfortunate story of how the Govermmnent has opposed throughouw.
all attempts made by Indiuns for shipbuilding in India.

These are the really striking achievements in the industrial field. That
is about defence industry.

As regards the heavy industries—about locomotives we know the story
and it is no use repeunting it. The same is the cage with industrial
machinery, machine tools, heavy chemicslg and .so on. When hz speaks
of striking achievements in Indin's industrial plun, 1 want to know what
are those industries which the Government huas built up during these two
or three vears. Even with regnrd to defence industries, ﬂithoutrh some

progress has been mude—which 1 admit—even that- has ‘been done and
compelled by the pressure of events . . . .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable

Member hus only one minute more.

Mr. Akhil Ohandra Datta: All right, Sir; if I have got only one minute
more, 1 sholl only refer to the concludlng portion of the Honourable
- Member's speech, where he suys that Indians should prove worthy of the
great task and that hand in hand with America, China’ and Russia
we shall move forwnrd to the victorious duwn of a new world. .Noble
words are these, but hollow and empty words will not do. 'Something moére
is necessary to create enthusiasm in the people with regard to war efforts.
What that thing is we know and they know: only thev are not prepared

for it yet. God save them and God save India.

'ﬂ.l' Haury mm.(Nominabd-NomOﬁoid)z. Sir, the prineipal and
over.riding question which nist be.considered. when-examining this- Budget
is ““Doeg .it help the war’’? | That:is:what. vitallvaffects evervore of us,
whether he be rich or poor, and just as penpl-e nowadaps are - asling
whether our defences are strong enough and whether this, that and the
othek thing eould or should not have been done,, so we musf ask onrselves
‘the ‘question ‘‘Ts the budget whole-hearted’’? "Is it wise or unwise to® trv

»
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and raise only 12 crores leaving a deficit of 85 crores ungovered?
Honourable Members doubtless remember the strong oriticisms which the
earlier war budgets of His Mujesty’s Government brought forth and how
they were described as beijag weak and half-hearted war efforts. It may
be argued that India's strong position justifies a more coursgeous attempt
to bridge thé wide gap between revenue und expenditure, that India’s
heavy commitments i the future and the uncertuin outlook regarding the
realisation of the present estimates are factors which should be faced now.
The Honourable Member himself describes Customs Duties as the main
pillar of the Central revenues of India. and we all know how difficult it
may be in the circumstances as we see them today for these duties to be
realised. These are important questions which must present themselves:
to the minds of all serious thinkers. The Honourable Member has re.
minded us that it will be exceedingly difficult to mske up any heavy
short-fall in Customs duties from alternative sources. With these problems
facing us the reassuring words which the Honourable Member used at
the close of hig Budget speech are indeed mcst welcome, nand the comfort
and encouragement which he considers may be drawn from the general
picture are, indeed, heartening at such a time. )

He referred to two strong points, viz., the undoubted increase in:
the National income and the tremendous accession of strength. which
results from the conversion of external to internal debt. .For.the last
named bulwark we have to thank the foresight and courage of the ‘Honour-
“able Member and” his predecessor and we, in this Group, pay our tribute-
.to him for taking advantage of the situation to release Tndia from this
handicap. 'The other strong point presupposes that additionr] revenue will
be derived from the incrense in national .income. Time alone will show
whether this is right ‘or not, bul we must remember the great effeci of
war time financial pclicy upon economic developments in. the : post-war
period. T am sure the Finance Member has this. important question well
in mind and in leaving such a large portion of the deficit to b enovered
bv horrowing he is undoubtedly thinking not only of the present but of
the future-—in more wavs than one!

T turn now to the direct taxation proposals. The increased surcharges
on income-tax and super-tax will be supported and borne by v community
with the readiness and detctmination which have been displayed by all
classes in Fngland, ~We here muy be said to be still lucky in comparison
with home rates, rince in many cases the incidence in this country is more
favourable. ‘There is, however, the question of certain allowances made
in Englund -and which ‘do not exist in this, country, and for this remson
it happens that the incidence of taxation to rome extent falls inequiinbly
on o mnan with a family. Tf there i8 anv increase in . income-tux, in
future, thig is a pioint which should be borne in mind in fixing the rates.
We are grateful to the Honourable Member for preparing and publishing
in the explanatory memorandum the very interesting statement ‘showing
the incidence of taxation,<-despite the fact that this was.on the last
page of tlie' Memoranidum thereby iHustrating the point perbaps, that the
stipz was_in the tail! "The even progression.of the percantage .on . the
varging incomes may nof be agreeable o all and, undoubtadly,. there
will be hard casey despite ‘the justiffieation which is audeninble .on.paper.
The Honournble Member recently hadsn'opportunity of defending his

Department against an sttack on a somewhat large scale.
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Although we in this Group did not ugree with all the grounds of this
:attack 1 take this opportunity of joining with those whose object wus
to impress on the Depurtment the necessity for an attitude of ressonable-
ness and ussistunce in deserving cases such fs is found with the home
-authorities, in place of the unhelpful attitude which is, unfortunately,
more often displayed by those in authority in this ccuntry. The higher
the taxation the more need will there be not only for care on the part of
‘officials to. ensure Governmment receiving its due revenue, but it also
~earries with it increased responsibility for some neasure of sweet reason-
ableness in, us T have said, d=serving ceses. I hope the Finapcc Member
-will do everything he can towards imbuing his responsible officials with
this idea and that their decisions must not necessarily be primarily based
-on revenue oonsiderations.

The optional Bavings Bank deposit systemm which has beer introduced
in this Budget is a novel feature and one which all those who have the
welfure of their labour at heart should welcome ond support. Most of
us have had experiencc of the bad effects which borrowings from money-
lenders and other sources have had on our workers, and, therefore, apart
altogether frorn the desirnbility of assisting price control by preventing
the “increased ‘purchasing power being utilised until a later date. it is a
praiseworthy attempt on the part of Government to encourage the habit
of suving. T would like to suggest that it would assist ernplovees if their
optional savings could be deposited monthly just the same as their tax
would be deducted each month. I would also like to suggest, if it is
possible, that Government should make some proviso whereby these
deposits could be protected against being mortgaged or otherwise disposed
of in advance of receipt, and this recommendation also applies to the
‘funding proposals for the benefit of assessees whose annual income does not
-exceed Ra. 6,000.

The ,Honourable Member has strersed the fact that his proposals have
"been framed by reasom of the conelusions reached, that the time has come
when it is Government’s duty to adopt measures with the object of
‘relieving the difficulties and the danger of inflation urising from
the fact that people who have earned their incomes and have been paid a
- reasonable wnge might not be able to buy because goods were not avsilable.
“This is a new form of price control and time alone will show how far the
“meagures now to be rdopted will prove successful, and whether the exten-
“sion of the principle should be applied to higher incomes. The effect of
‘the proposals will require careful watching in these respects.

Before passing, T wish for a moment to refer to the National Savings
.campaign. In hir Budget speech the Honourable the Finance Mamber
mentioned a conference of representatives from Provinces and Indian
" Btates which was held in January to survey progress snd consider further
measures. We regard this matter as of paramount importance and would
“be grnteful if the Honourable Member can tell ug what conclusions were
renched by the Conference and whether increased loan propaganda of »
more intenrive type is under consideration. We are under the impression
‘that' the present organisation in this respect is entirely inadequate. We
understand that the Fstablishment Officer of Government is expected to
devote n few spare honrs t6 the subjeet during his visits to Provinces where
“he has no one working under his control. This is a matter on which we
-would welcome more information; ,
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Coming to taxation on Companies, the increase in the Corporation tax
is, of course, in line with the other increases. In regard,- however, to
the novel. feature which has heen introduced in the case of the Excess
Profite Tax, not every Company earning excess profits will find itself in &
position to acoept the scheme of contributing a portion of these excess
profits on the understanding that Government will, after the war, refund
a certain portion of the tax already  paid by such Company, It must
necessarily be a matter for decision by each individual concern, and there
may be a good deal of heart-burning when it comes to deciding whether
on:-grounds of publie interest shareholders would approve of ths investment
of funds ut two per cent. which might possibly otherwise earn n higher
rate. The repayment by the Central Government of a portion of the tax
is to be subject to such conditions as the Central Government may here-
after determine and the post-war reconstruction committee are to give
advice on the formulation, of these conditions. It may. of course, be
very properly argued by Government that their agreement to forego a part.
of this taxation justifies their laying down cerfsin cpnditions but. uatil
these are disclosed I think the Honourable Membar wili agree that there
might be, not unnaturally, a considerable hesitancy on ‘the part of :Com-
panies to involve themselves in what, after all, is more or less a gamble.
Not only is the period of the war uncertain,.during which time the Com-
pany's contribution will be frozen, but the conditions under. which the
Government's contribution will be repaid are unknown. It is pot- quite:
clear to me “what considerations the Post-War Reconstruction Cornmittee:
will be expected to bear in mind in this matter. I agree with the stater
ment that the formulation of the long-term trade and industrial policies
is properly & matter for Government as a whole but I do not see how it
is possible for anv Company:to come to a decisipn which may aflect very
considerable sums, without their being in possession of the details of these
conditions, and T would ask the Honourable the Finance Member to state:
when he expects such conditions to.be announced and would urge on him
the necessity for expediting this matter in order that the success of his.
proposals mav not be jeopardised.

Another point is in connection with the statement that Government's:
contribution will be . taxable receipt of the vear in which it has been
paid. No one knows how long this payment may be delayed, not what
the level of taxation will be at that time, and these uncertainties may, I’
fear, combine to nullify to a large extent the objects which the Honourabls:
Member has in mind. Would it not be possible for him to say heye and
now that the rates of taxation which will be levied on the Government
contribution, when it is paid over, will not be higher than those contained
in the Budget now hefore us? :

The proposals for indirect taxation have our support and we feel that:
any criticism regarding the increase in the ordinsry letter rate from 1}.
to 1} annas is met by the fact that the Honoursble Member has left the:
postcard rate unchanged. : '

Finally, Sir, T cannot conelude without some reference to the Defence:
Services and especially to the enormous amount of over 400 croves which:
the Finance Member mentioned it was expeeted would bhe recovered from:
His Majesty's Government during 19042:48, and this is in addition to the
200 orores contributed by His Majesty's Government last year., T
believe that the British Government is spending over 12 crores a day onr
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the war effort, whilst India’s defence expenditure amcunts to 40 lacs per
day. Even allowing for the difference in the national incomes of the two
countries, India is indeed fortunate in the relief of that portion of the
expenditure for which Great Britain is liable. When we think of the war
in terms of these colossal sums there is no doubt that taxation in this
country' has been comparatively moderate, and even allowing for all the
political ‘and psychologieal factors I join with the Honourable the Finance
Member in his coneluding thoughts that whatever may come, India will
prove she still possesses that spirit ahd courage which is traditionally
hers. But to achieve this, unity is absolutely essential. Let‘us all then—
Indians, Anglo-Indians, and Europeans—go forward together, hand in
hand, standing shoulder to shoulder, come what may, fighting with all our
courage' and resources to withstand the aggression which faces us, in order
that we may preserve the freedom and integrity of this great country.

Lieut.-Oolonel Sir Henry GHdney (Nominated Non-Official): Sir, T
12 Noox feel sure that the Honourable the Finance Member has
. * earned our deep appreciation and gratitude for the skilful
way in which he has managed the finances of this country, faced as he
is ‘with such a terrible daily increasing burden. It is a difficult thing to
find funds for our defences being as they are today four times greater
than the normal budget. = But even so, our financial responsibilities are
nowhere near those of other nations with whom, at the termination of
the present crisis, we, in India, hope to share and take an equal part.

Having eaid that much, let me pass on to a few observations of a
general character before I come on to specific matters. To the casual
observer it seems that the Honourable the Finance Member, in the various
ways and means he has suggested in his speech, has, to my mind, not
explored fresh avenues of income. T would call the directions which he
has followed, more ‘‘administrative’’ than ‘‘commercial’’, but, the
Finance Member, steeped as he must be in administrative service—it
seems to me that he has narrowed his perimeter and confined the sources
of revenue to that much attacked Post and Telegraph Service, Income-tax,
Surcharge, Super-Charge and the Excess Profits Tax, not to forget petrol.
These measures of taxation should be shared by both rich and poor. To
my mind, his direct taxation will seriously affect the middleman. But the
Honourable Member, like his predecessors, seems to be afraid of imposing
any unpopular taxes. He has, on the contrary, advised borrowing. T
think that is a very necessary and very wise means, but might I, as a
layman, advise the Honourable Member to issue these loans on long
terms—380 to 50 years—and for the very sound reason at which my
Honourable friend, S8ir Henry Richardson, hinted, i.e., ‘‘for other reasons’’.
We, in this generation, would have to bear the brunt of these loans while
the future generations would receive the benefit. They, in their turn,
should also be made to pay.

1 wonder why the Honourable the Finance Member has turned his
blind eye towards such sources of revenue as luxuries, tobacco—I am not
a smoker today, I was—liquor, sugar, silks, etc.? I did once in this
House say: ‘‘If every Bania in Indin was made to disgorge or disclose
his true financial position and to pay all his income-tax there would never
be a deficit budget presented to this House.”” There is more than a
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veneer of truth in that. The fucts in support of thiz are that Banias and
others lend money at six to nine per cent., but above this, they take what
is colloquially called ‘'pugree’ or ‘‘turban’’, that is the amount of income-
tax they have to pay, and this is credited in their books. 'But there is one
point that I was rather surprised the Honourable Mémber had omitted,
and which I .would ask him to consider. I ask, why has he failed to
impose .death duties? This is u source of great revenue in England......
(Interruption.) Please keep quiet and let me have my say. Your time
will come.  So please don’t interrupt me. This is a source of great
revenue in other countries, but India seems to be free from it. ‘Why
should wealthy men enjoy the wealth that they obtain from the publie
and leave it after death to a profligate son or any other to spend? Why
is he not called upon to pay certuin death duties® T commend this to the
serious consideration of the Finance Member. Death duties expose the
wealth of a man. Tt is subject to court valuation und so enable a correct
death duty. T want to know why does Government fear unpopular
taxation? ~ Direct measures of taxation of those in receipt of incomes
between 1,000 and 2,000 are certainly ve encouraging as the previous
speanker §arq. . Tam glad to welcome it m:?l, speaking as a member of my
‘community it is a measure. which will certainly encqurage thrift. I, there-
fore, endorse 21l that Sir Henry Richardson has said on this matter. It
Is said that *“‘God helps those who help themselves” and T was tempted
in & moment of lighter thought to make a statement which, in politieal
langunge, would read something like this :

‘He roared his crores

Yet never lacked his lakhs.
He advised a thrift,

To secure a lift.

Both sure and swift,

But after the war.”

Which means that these benefits are to be obtained only after the war.
But T do think this encouragement of thrift is one of the most gladden-
ing features of the -Finance Member's measures of direct taxation. Leb
me, however, warn him—may be it is not necessary to give him this
warning—the enemy is al our very doors, and the Honourable Member
has not taken from India the sacrifices which other nations have done
gladlv. His entire effort on this point seemed an apologyv for his demands
and not a forceful clarion call to the people of India to help Government
win the war. I have the greatest respect for the Honourable the Finance
Member and | have no desire to cross swords with him on financial
intricacies. But I feel that he has not correctly estimated the tone and
the spirit of the people of India. T do feel I am right when I say that
both poor and rich are prepared to do equally as the other nations have
done in sharing the burdens of this war.

1 was pleased to note that His Majesty's Government had completed
the examinations of the schemes recommended by the Roger Commission
and approved of 20 new projects to the value of about 12 crores, bl}t I
.do not know if the Finance Member elearly indicated in what directions
the factories are to be established as-his speech niore or less stressed the
manufacture of munitions. And, here, T join with my Honourable friend,
Sir Henry Richardson, in offering my grateful thanks and appreciation of
the wonderful defenee works which are being done in Indis todsy. But
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it . stri e m¢ Ht'hat the fact that these projects are being financed by Hisl
i}:j‘:&;ﬁs nzfovemment' partly discounts their character a8 & means of

r : Other countries use the war effort as:

t-war industrial development. : ;
:Em means to expand -their industrial capacity and to encourage private

effort to establish factories. This is the spirit that should ‘be fostered
during the war and Government should help it. Today greater than ever
is this necessary because England, when it accepted her responsibilities.
ns per the Roger Mission never expected the Pacific route to be endanger-
od a8 it is toge , nor did it expect that the supplies from the Far East
and;the United States will be so unsafe to be brought here. The Japanese-
treacherous attack on Hawaiian Islands, the Pearl Harbour, Mslaya and'
Singapore—and Burma is almost in their grasp—has foiled the plan of
the British Goyernment as they intended arms to be sent from' America
to India. While I am glad to hear the news that India and Australia
are to receive planes and other war material from the United States, it
must not be, forgotten that, though planes can be flown, guns will have
to be brought on &teamers, and with the Indian and Pacific Oceans more
or less masterpd by Japan, as far as we know, the task of transporting
planes, tanks, etc., to India is rendered extremely difficult. But it strikes.
me that if within a few years—(I think it was in 1935 that the movement,
was started)—Australia has been able to receive exports and blue prints.
from abroad, so that today she is the arsenal of that part of the world,.
w}h:‘lr not India? This is the question which has puzzled me for a long
while, ’ g '

T was glad to hear in today’s radio news that an American Industrial
Mission is visiting India. These missions seem to be flying about from:
country to country and we should like to know what good work they are:
going to do or can do in the present; cirpumstances with our sea routes in
such danger. If Indin cennot start her industries on a large scale of
armaments, surely. she can and should start them on a smaller scale so
that all our men may be properly equipped to meet the eoming onslaught!
from Japan. It is no good depending on outside resources just now. We
must. depend on ourselves. Remember it is never too late to make a
start. I believe that war time is the best time for the encouragement of
industries especially as India is situated today practically cut off fromr
all armament supplies. I am afraid the Finance Member's proposals.
show rather a lack of these points, except that His Majestv’s Government
have accepted 12 crores for the Roger Mission recommendations. None
can deny that the Far Eastern situation is today in a very different condi--
tion which, as I have already said, was not anticipated either by the
Roger Mission or, by His Majesty’s Government, for what do we see
toduy? Except one assembling and repair factory, there is no other
uttenpt of expanding production of heavy arms, planes in India. The
very future bf India, nay its very life, depends on this. As a member of
the Commonweslth of Nations, it demands an immediate effort. It was
during last Bession that the Commerce Member asked for ten lakhs for
research purposes. Sir 8. S. Bhatnagar and his fellow scientists are work--
ing a3 well as they can, but it seems that the Finance Member offers no
R;lp ‘:-o them to improve Indian industries. Therefore, these ten lukhs
m:nw org:l-:e :i mucl; use tohus, If we wish to ulo\_th_e,hb_our of i?eaar

must use them as & means to an. and. i.e., entirely:
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in the industrial development of the country. 1 have read 8ir 8. S.
Bhatnagar's article in the Statesman outlying many discoveries but noue

seems to be acted on as far as I know......

The Honourable Sir Jeremy Raisman: I om afraid the Honourable
Member does not know very far. ‘

Lieut.-Oolonel Sir Henry Gidney: I know as far as you let me know
from your budget.

The Honourable Sir Jeremy Raisman: But that is not the place in
which such matters are set out at length.

Lieut.-Oolonel Sir Henry Gidney: I am not setting them out at very
much length. I am’ talking about this research work as part and parcel

of the industrial development.
The Honourable Sir Jeremy Raisman: So am I.

‘Lieut.-Oolonel Sir Henry Gidney: I maintain, our efforts on India’s
industrial developments are not so concentrated as they are on the
defence of India. My reasons for stressing this point are manifold.
India should be self-sufficient which is attainable only by advancing our
industrial development. We have the men, we have the materials, but
no equipmemt. This shortsighted policy and the dilatory tactics to our
major indu¥les is seen today by the fact that we depend for our supplies
in armaments, “etc., on countries which are 7,000 miles away. The crea-
tion of the Eastern Group-Supply Council itself was an admission of this
need of expanding India’s resources. Today our position is worsened by
the fact that Australia is unable to supply us our needs and soon America
will also be in the same position. For this reason Government owe it to
India to start industries at once and on a large scale. Again, I repeat for
the Finance Member’s information that my criticisms do not refer to
those minor industries which the Commerce Member is so ably conduct-
ing and establishing, T mean those major industries relating to armaments.

Another aspect we must consider seriously and that is India’s post-war
reconstruction. My friend, Sir Henry Richardson, and the Deputy Presi-
dent of the House, also referred to this in their speeches. It may seem
futile for us, today, to talk about this matter with a war still on us. But
considering the life of the nation and its future, we should look at thid
matter with a long vision. T know that the Finance Member has this
prominently in his mind, but I should like to see this started immediately,
otherwise India will face one of the gravest problems which will challenge
solution. Let us not confuse the present post-war demands with those
of the last war. They are incomparable. The last war had only indirect
post-war repercussions on the economic and industrial life of India. This
war is different, because Japan commands the Southern Pacific and
threatens the coasts of India. It possesses Malaya and Singapore and
Eastern Bengal and Assam are in danger. Therefore, let us' at ongce start
large scale {ndustrges and thus help the poverty stricken agricultural
lt::ufs;e to raise their standard wage and living. T have heard it said, even

y friends of England, that the delay for the industrial development of
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India is due to England’s desire to exploit India and her fear of .losing an
ind(.lustrial potvant.inlg market for its products. I hesitate to believe that
it is wholly true. But I would, at the same time, stress that the present
time is an excellent opportunity for England to disprove thess acousa-
tions or suspicions.

Before I conclude let me refer to one or two points rais-ad by the Fin-
mmce Member in his budget speech. The Honourable the Fn}ance Member
referred to the inadequate response India has so far given in the officers
grades for Emergency Commissions. He said that this might be due to
insufficiency of pay. No, Sir, that is not the real reason. It would be
more correct to say that it is due to the disparity of pay between Indiar
and King's Commissioned Officers. I know I will be told by the Defence
Secretary that no difference exists between Indian Commissioned Officers.
and King's Commissioned Officers recruited in England. T am not eoncern-
ed with what pay is given to British Officers recruited in England. What
we in India protest against is the difference in the salaries given to our
English confreres recruited in India even if British born and employed in
Indin before recruitment. I shall again be told that no difference exists
which cannot be found in the Indian Civil Service and other allied ser-
vices. Tt may sound reasonable and all right to those who are steeped
in the luxuries of the Lee Loot. The Honournble the Finance Member
must plainly see that Indians refuse or hesitate to join as officers of India’s
Land Forces on account of these differences in pay, especially when it
cannot be denied that both officers serve the same army, are exposed to
equal hardships and dangers and do the same work.

The other dav it was pointed out to me that a Company Sergeant
Major with allowances in the British Army gets more than an Indian
‘ommisgioned Officer and the former has no status to maintain. This,
Sir, is the real reason why there is a certain lack of officer recruits.
Remove these unjustifiable differences, this slavish adherence to Asialic
and non-Agiatie domiciles and 1 feel sure the House will join with me in
saying that the supply of recruits will af once far exceed the demand,
1 repeat these marked racial and domicile differences must be removed.
The Lee Concessions, if necessary before the war, are certainly not so
urgently necessary today. It was meant originally for the education of
the children of British or non-Asiatic domicile officers serving in India,
for the extra expenses needed for the maintenance of two homes, if
necessary, and as compensation for service from their Homeland. 1 am
prepared to accept the necessity of these reasons but I submit these
conditions have nitered and do not exist so much today. Most of the
children and families of these officers were evacuated from England and
brought to India between 1941-42 and education is provided for them in
this country. British officers spend their leave in Indin and officers retir-
ing on pension prefer to stay here rather than go back to their homeland
and pay ten shillings income-tax on their pay or pension. I, therefore,
feel that the time has come when temporarily reduction in the Lee Com-
mission Concessions should be made, for they are nmot justified under
the altered circumstances of toda¥t

Sir, throughout the speech of the Honourable the Financp Member I
felt that he was offering an apology for His Majesty's Goverament. He



i .. THE GENERAL BUDGET-—GENHRAL DISCUSSION -981

expatiated how His Majesty s Government had finpnced tite Joger Miqeion,
how she was prepared to give India large quantities of aeroplanes, vehicles,
guns sand other equipment without charge to the total of about 60 crores
of rupees by the end of 1942-43. 'The display of that spirit—I may be
wrong in my view—as also the elaborate explanation of the repatriiion
of the sterling loan, I feel sure, was somewhat unfortunate under the
present environments and circumstances that face the count? _ 1t seemed
us though it did take off or cloud the sunshine of our admiration and
appreciation of his wouderful work as one of Inhdia's “greatest Finance
Members and his own great efforts to enable India to produce her own
defence armamants as outlined in his speech. I ghall not, however,
attempt to criticise matters of high finance but reiterate that the Honour-
able the Finance Member ought not to adopt such an apologetic attitude.
He should bravely demand more from India which India I am sure will
gladly give. England has stood bravely for democracy even when fighting
alone. BShe may not be faultless, but she has nothing to regret with
regard to her multifarious defence demands and the grand and” noble
wanner in which she has stood during the war in relation to her allies
and even to her one-day foes but friends today, the Kussians, to whom
she is rendering such timely and valuable aid. England wants to help
India and she can. Kngland made her Island a strong arsenal and
successtully defeated Germany's. aerial invasion. England felt it necessary
to retain most of lier armaments within her confines. But England never
anticipated the speed with which Japan has moved her forces in the Far
East and defeated us so fur. But, Sir, no nation has ever been faced
with such a drain On her resources, such a tax on her manhood and
womanhood, no nation has shown such united braverv and cohesion as
Engiand has done and I claim for this reason, if for no other reason, one
feels proud to be a subject of His Majesty the King. Unfortunately, Sir,
circumstances have developed beyond our control today which has placed
Indis in a rather unenviable position. It is up to us to do our best to unite
and bravely to face this impending calamity—or as my Honourable
friend, Sir Henry Richardson, sturted his speech when he said that our
chief concern and aim should be to unite and fight a- common foe. I agree
with him that the efforts of the Finance Member as outlined in his defence
measures are mainly aimed towards victory and the defence of India, and'
I join with him in that appeal. I feel that the Honourable the Finance:
Member has, under the most unusual circumstances, made a wonderful
effort for India’s defence and for India’s finance. And when victory is
won—I am sure that day will soon come—I feel that our presemt Finance
Member, Sir Jeremy Raisman, will earn our unstinted gratitulle for the
great services he is rendering India today and which T hope he will
continue to do for sometime to come.

In conclusion, Sir, all T beg is the immediate recognition of India’s
major industry demands, even though it may seem late in the day. India
wants to play the game with a straight bat with England; let England
do the same is all that India asks, that she is doing so and will continue
to do so no one in this House doubtgiﬁ But we in India reslising our
ability to defend and desirous as we are™® play a great part in the present
war claim that our post war reconstrugtion depends on our industrial
development and on which depends the fiture hopes of the millions of
India’s poor who are, today, underpaid and as a result are underfed and
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anderclothed and which poor, even though it may cost thém something,
are equally prepared to share the burden with the rich.

Dr. Sir Ziauddin Ahmad (United Provinces Southern Divisions:
Muhammadan Rural): Sir, I congratulate the Honourable the Iinance
Member for keeping the finances of the country in an unexpectedly steble
«condition. The securities are firmi, money is cheap and is easily available
and the banks supply the currency required for normal civil life. He
removed the panic, he stopped the hoarding of currency by private indivi-
duals. We judge his measures by the success and not by any theory of
political economy. To avoid panic and internal disturbance, the Govern-
ment should adopt, in my opinion, three measures which will go a very
long way and one of these depends upon the Honourable the Finance
‘Member. The first measure I suggest is that the Banks should always
remain open and supply in abundanee small coins and notes for ecivil
requirements. If banks are closed, panic will follow. The second thing
depends upon the Honourable the Commerce Member, that is, that arrange-
ments should be made for the storage of foodstuffs and fodder in every
district and in every subdivision. This can be done by the Provincial
Governments in co-operation with the Commerce Department. The third
thing for which the Honourable the Finance Member has slready made
provision by increasing the quota to Provincial contribution is to double the
‘police force and not depend entirely upon Civic Guards.

Now I come to the second point, vis., the contribution by the railways.
T think we ought to have a fresh Convention during war time and revise
the Convention of 1924. We may have a moratorium about the payment
of loan from depreciation. and the entire surplus must go to the Defence
‘Bervice. That is really the first charge which the Railway Department
:should have because most of it is on account of war conditions.

The Honourable the Finance Member on page 11 of his speech refers
40 the technicians’ scheme and says that the scheme of technical training
bas been very much widened: und he expects to get 48,000 technicians
at the cost of two crores. His desire to encourage and the country’s desire
to assist are there; but the machinery devised to give effect to these pro-
posals is defective. Better results could be obtained if the Department
of Education had been consulted at the outset. The Labour Department
bas no academic experience and Labour Tribunals are not the proper
agencies for recruitment. In this connection, I had a series of corres-
;pondence with the different sections of the Defence Department, so much
80 that I had even to go to His Excellency the Commander-in-Chief
(General Wavell), and I begged him that the machinery of recruitment
should be simplified and not be so complicated. I am glad that as far
as T am concerned I succeeded in my efforts and I got a simple selection
committee and a simple recruitment committee; but I am not sure whether
those difficulties which have at least been simplified in my case are not
to be found elsewhere. As regards assistance, T will point out that we
promised to give 500 war technigians per annum and we have already
in the last six months given 200 war technicians. But the Government
would not give us even a workshop or residence for those technicians. I
fhad to borrow Rs. 15,000, for a workshop and Y am now borrowmng



THE GENERAL.BUDGET-—GENERAL DISCUSSION - 083

Rs. 15,000, for a hostel. But, unfortunately, my credit is not as good
a8 that of the Finance Member because the Vice-Chancellor of the Aligarh
University is not a paid official.

The Honourable Member has referred to the training of the Army and
Navy and Air Force. Here he will have no difficulty in recruitment if the
machinery of recruitment is improved. He referred to the Junior Boys’
‘Training School. I think the work here and the work in the other elemen-
tary schools can be done by the existing institutions. I do not think
they can take the entire responsibility, but several months’ work which
they give in specialised military schools or specialised training schools
for different kinds of arms can be transferred to educationsl institutions
which are willing to take it up, and in this way there will be great relief
as regards admissions in these technical institutions,

The next thing I should like to mention is, that although every penny
should be conserved for war purposes, we cannot altogether neglect the
nation-building subjects; and 1 think the Finance Member has in the
jpresent budget provided a grant for the Polytechnic. . This is a very hope-
Ful sign, but if he encouraged the other educational institutions he would
find that war efforts would be substantially increased, and he would get
-great support from the public and from the educational institutions at
‘minimum cost.

I now come to the Ways and Means referred to on page 14 of the
Honourable Member’s speech. 1 very much welcome the repatriation
scheme, that is, the transfer of sterling loan to rupee loan, leading to &
net saving. And he says: '

““The combined result of these operations was an increase of Rs. 92 crores in our

Tupee interest charges against a reduction in sterling debt by Rs. 136 crores and
sterling interest by Rs. 54 crores.”

This is exceedingly hopeful and I trust that the scheme will be pursued.

I now come to the Honourable Member's iaxation policy and here
1 beg to differ from him. He starts with an assumption with which I don’t
agree, namely, that the purchusing power of the people is judged by the
level of prices. The price level is certainly not the criterion to judge
the purchasing power, because it depends upon so many other factors.
¥or instance, it depends on restriction in production; Restriction iu
production will affect the price level. In my province of the United Pro-
vinces according to the figures given by the Finance Member the price
level has increased by 51 per cent.; does it mean that the purchasing power
of the people has increased in the same ratio? It is not correct to say
that the purchasing power of the people rises with increase of prices.:
There are of course two classes whose purchasing power has increased.
The first class is the people connected with the Supply Department,
whether in service or working in any other capacity, except those who
criticise it. The second class of people whose purchasing power has in-
creased is the class of people who do criminal acts, i.6., store food grains
and other things in their houses and do not bring them out for sale. My
Honoursble friend, the Finance Member, passed an Ordinance the other
day against’storing coins; why not pass a similar Ordinance egainst storing
food-grains? If they are stored and not brought out for sale, naturally
the prices will go up, but it does not follow that the purchasing power of
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the people has also gone up. His whole basis of taxation depends on this
principle, and if the principle is wrong his ¢onclusions must also be faulty.

Then, he has been very harsh to smull people and very lenient to big
people. That is not a sound principle. Il you wunt the people to be
contented, you do not_want to keep the big people contented,—they have
& stake in the country und will always be contented,—but you have to
keep contented those people who have not got enough to eat.

1 have iow to deal with the Aligarh University as an employer and
1 know the feelings of the people,—teachers and others who huve an incoine
of Rs. 1,000 per annum and no back-door income. Now thut Bhe cost of
living has gone up by 51 per cent. it is very difficult for these people to
make both ends meet, and we have to provide from the budget for some
relief in some way or other; and, in order to give that relief 1 will have to
go to the Finance Member to give an additional grant to the University.
Therefore, he will have to give by one hand and take away with the other.
Thut is not right; and the condition of these people who earn between
Res. one thousand and two thousand is very pitiable. It is not possible
for them to make a compulsory deposit of even a penny, and you will find
that 99 per cent. of them meet these budgetary demands by means of loans,
which the Finance Member will not do, though we have been pressing
him from this side of the House. Now, Sir, to compel those people to
deposit some money is cruelty. Theyr will have to borrow money from
somewhere ut probably 12 to 24 per cent. interest and deposit with you
at the rate of 2} per cent. interest, because the minimum rate of interest,
at which these people borrow the money is 12 per cent. 8o, really speaking,
you are reducing the purchasing power of the people; you are not showing
anyv kindness to this class of people, but you are really compelling them
to borrow money at asbnormally high rate of interest, in order to deposit
it with you at 2} per cent. Ts it really kindness or cruelty? Ts it national
economy or the reverse?

Now, Sir, as far as rich people are concerned, he has got a different
principle altogether. Let us look into his own proposals on page 5 of his
memorandum. He says:

“To assist in securing these objects we are prepared to ocontribute an amount up
to but not exceeding 1/10th of the.net Exocess Profits Tax ultimately paid at the rate
of 663 per cent.’ .

Now, Sir, T should have thought that whenever the rate of income-tax
is increased, the first thing that would be increased is the Excess Drofits.
Tax. But it is just the reverse. We give them ten per cent. rebate,
and it is proposed practically to reduce the Excess Profits Tax by 1-10th,
that is, from 66% to 60 per cent. This is not very fair. Why not follow
the practice of the United Kingdom? Take the entire borrowing profit of
1-8rd yourself and then keep it with vou and hand them over after the
war with 23 per cent. interest. In many cases you follow the practice of
the United Kingdom. Why not follow in this particular case us well?
Take the entire excess profits in loan as England has done.

Now, Sir, the next thing ia thé repetition of the mistake of 1081, that
is, increasing the import duty by 20 per cent. all round inolud.i.rg the pro-
tected articlen. Bir, we have seen in the debate, in 1981, when Bir George
Bchuster raised the export duty by 25 per cent. throughout. 8o muck
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so that repeatedly on the floor of the House it was said ‘*Takas bhaji—
Takaka khaja’': Make no distinction between coal and pudding: betwesn
diamond and wood and duty on cverything iy incressed by 2 per cent. 1
think this ought to have been studied very carefully and he ought to have
seen whether these articles could pay. In these days when the troubles.
are there, to increase the import duty on these articles is unwise. T know
the Honourable the Finance Member will get up and say ‘‘What does it
mautter? These articles are not coming.”” Then, why touch your tariff
it these things are not coming and he cannot justify it by the figures which
he himself has given. The income, as he himself has given, from custom in
the revised estimate is 38 crores. After increasing 20 per cent. of this:
duty this figure of 86 crores diminishes—not rises—to 3585 crores. The
law of diminishing return is applied there. Your income is diminished by 65
lakhs. Is it a fair taxation, and can vou justify it—that you increase the:
taxation by 20 per cent. when your income has diminished by 65 lakhs..
Is there any justification for increasing the import duty by 20 per eent.
as vou have done . . . .

The Honourable Sir Jeremy Raisman: Has the Honourable Member
heard anything about the war in the Far East? ‘

Dr. Sir Ziauddin Ahmad: Yes. You don't rauise the money by this
method. I could quite understand if my Honouruble friend put a duty
to raise money. There are other methods by means of which it could be
done, but I say clearly that if you want to increase the duty you must do it
by certain figures, after scientific caloulations but not 20 per cent. through-
out, ‘even .on the protected articles. He should remember the dislocation
caused in the sugar trade in the year 1981 by a surcharge of 25 per cent.
We will discuss later on what will be the effect of this udditional surcharge
of 20 per cent. on the protected articles. My Honourable friend, the Com-
merce Member, will have to introduce » new Ordinance in order to regulate
prices. You first make a mistake and then make so many others to regu-
larize the first one. Te it fair? I think it is very desirable that a careful
study ought to have been made and the whole thing scientifically examined.
You should have increased the duty only in the case of those articles which
are likely to come to this country and where increase in the revenue may
be possible; but when the increase is not possible, when the articles are
not coming then what is the use of putting an additional duty of 20 per
cent. in these cases?

The other thing is that nothing was done about the excise duty. Excise
duty remains intact. Now, excise duty is a thing which remains in the
country which may be taxed and in which case we are sure of the income.
But we have said nothing about the increase in the excise duty and have
only touched the import duty which is a very uncertain factor. It would
have been wiser had the increase been restricted to the excise duty and
vou ought not to have touched the import dutv at all, or even }f ltvhad
been touched. he should have touched only a few articles which were
to be imported in which case he would have given some ndditional income.

The next thing I should like to discuss is that in the calculation of your
taxes, the subsidiary companies and Partnership companies cught to be
included in the major companies. This is a measure of avoiding ‘the
income-tax. There are the same shareholders, the same managing
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directors, but in order to avoid the accumulated incomme, as one company,
they split up into different subsidiary compsnies or joint companies in
order to show a smaller profit and in order to have a lower rate of taxes.
This is a point which I think the Finance Member and the Honourable
Mr. Sheehy may closely examine, that is, if these subsidiary companies
have been started with the object of avoiding income-tax and they have
the same managing directors and more than half the shareholders are the
same people then, I think, you may examine the fact whether they are
bona fide or they have only split up in order to show smaller profits in
.different companies. 8ir, with these remarks I resume my seat.

Mr. Jamnadas M. Mehta (Bombay Central Division : Non-Muhum-
‘madan Rural): 8ir, not many vears ago the income of the Government
.of India wae oniv about 75 crores of rupees a year, and uwow we find
that the Government of India want an income of 187 crores. It is very
nearly 250 per cent. more than what it was a few years ago; when you look
to the figures of espenditure under different hetdr we find that the large
Ybulk of that income has to be spent either on the military expenditure
or other matters of a similar character in which the people of this country
—rnot even this House—have got no vote. We are today given certain
figures about the ircome which on page 20 of the memorandum is stated
to be 144 crores net revenue and cost of collection over four crores which
‘means that the gross income is 148 crores, and in para. 29 of his speech
the Houocursble Finunce Member has stated the income from the present
texation to he 140 crores. The same happens about expenditure and
‘the same about the deficit; and I am sure he will explain this discrepancy
to me in his reply as only twenty minutes are allotted to us.

The Honourable Sir Jeremy Raisman: The Honourable Member must
explain what the discrepancy is that he has mentioned.

Mr. Jamnadss M. Mehta: Look at page 20
‘The Honourable Sir Jeremy Raisman: Page 20 of what?

Mr. Jamnadas M. Mohta: Page 20 of the Explanatory Memorandum ;
there you state your net income is 144 crores and you say the collection

expenses are sbout four crores. That makes a gross revenue of 148
crores

The Honourable 8ir Jeremy Raisman: No: vou must take off vour
eXpenses from your income—you cannot agdd expenses to vour income,

Mr. Jamnadas M. Mehta: You state that your net revenue is 144 crorea:
therefore, your gross revenue should be 144 plus four crores the cost of
collection or 148 crores in all .

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must address the Chair.
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Mr. Jamnadas M. Mehta: 1 am sure he will explain to us how I am
wrong. The net revenue is 144 crores, with Rs. 4 crores as the cost of
collection, the gross revenue must be 148 crores, because the cost of col-
lection must be added to the net revenue—it e#nnot be deduetec‘l; a‘nflt
then in para. 29 of his speech, he states that ‘‘the total revenue is esti--
mated at Rs. 1,40,00 lakhs.” Let him look at it. It is true

The Homourable Sir Jeremy Raisman: That is 144 minus 4, which, 1
believe, comes to -140. ‘

Mr. Jamnadas M. Mehta: 144 is your net revenue—look at page 20,
of the memorandum: vou call it net revenue, not gross. It may be
that & laymen like myself, reading for a few hours all that he has pre-
pured in many weeks, may go wrong. But I assure him that I devoted
muny liours to understanding this discrepancy, and I have been unable.
to find any reai explanation: of it. 140 is the net income stated in para.
29 of your speech; and at page 20 of the Memorandum the net income-
is stated to be 144 crores.

Tho Honourable Sir Jeremy Raisman: Net revenue means the revenue.
after puying such refunds as have to be deducted: but the expenditure
on sdrninistration is part of the expenditure budget and cannot consti-.
tutionully be set off against the revenue. '

Mr. Jamnadas M. Mehta; I am quite sure that there is an explane--
tion und I was therefore, asking that he should explain it in his reply:
without infringing on my time which is already short. All that 1 under~
stand is that the figures are to some extent confusing; but what I was
trying to show to the Huouse was that the total expenditure on the Army
of 183 crores as showpn on page 20 of the Memorandum was not & complete.
statement. ~ If you examine it correctly, you must add to the expendi-:
turc on the military which is given as 188 crores, a further sum .of seven,
crores which is psid as interest on the losses in revenue which were :clearly
for war debt—that is a military charge on this country’'s revenune—T771
lakhs is the intercst we pay for the past war. Then you will find that,
several miscellaneous items on the war méke a total of 342 lakhs—page 17
of tha Explanatory Memorandum. Moreover. curious a8 it may appear,
you are repaying three crores this year and you are borrowing 85 crores.
This kind of borrowing with the one hand and repaying & debt with the.
other is not easy to understand. Then. there are several semi-military-
iterns, political expenditure, payment to Crown Representative, Civil
Defence, External Affairs, Training of artisans, Department of Supply,.
which is evidently for war purposes—all these make a:total of 1,169 lakhs..
Then there is Baluchistan and other emall items making & further sum:
of 457 lukhs. 8o the total expenditure which you are incurring on mili-
tary, semi-military, external and political affairs, is 1,68,39 lakhs, out of
a revenue of 140 crores. That is. not only does the military swallow 2§
times the ordinary revenune, of a few vears sgo but cven.out of the loan-
which you may float this year for meeting-the budget deficit; they take a
large slice. Therefore oy of the total revenme. loan income of Ra. 187"

crares, as much as 163 crores, are not spant for the benefit of the.public.
directly. ' '
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That is a heavy charge. I am not complaining of the war charge. 1
.am the first to admit that in war we shall have to suffer privations. I
shall support sny measure which may be necessary for the success of the
war; but that I should stay aside and you should spend all the 163 crores
when Indians get no directional share or interest in the expenditure of the
whole amount, is, I feel, a little depressing to .me. If you. take me. into
‘your confidence, if you will allow me the power of direction, then I would
.be the first to support the war. I am not one of those who believe that
whea we come into power the expenditure on defence will be less. We
will perhaps commit more blunders than you have done; but the miain
‘thing will remain. that we shall have no diserimination amongst ourselves
-or against ourselves and we shall have the direction f affairs. Today, ‘in
spite of all that is sdid and done in this war effort discrimination is
rampant; and if that is removed—and I hope it will be soon removed—
the wsr efforts will be much more effective than what they are today.
“That is all I have to say about war expenditure. I am entirely in favour
-of spending whatever may be necessary for the defence of this country.
What I want is that the direction of that expenditure should be in my
‘hands and that there should he no discrimination amongst Indians or
:againg: Indians ) ‘

I next come to the scheme of taxation by which the deficit is sought
‘to be met. I know the Honourable the Finance Member sincerely believes
in the suvings campaign. I know he deeply feels that the purchasing
power should not run waste in matters which are less helpful to the
.country's war effort than their investment in loans would be. I would
-agree with him if his premises are correct, but my view is that he is
living in a dream. He has persuaded himself somehow that there is
some purchasing power runuing waste cutside the investment in war
effort. 1 believe with equual conviction and with equal depth of feeling
-that for the large mass of the people of this country there is no purchasing
power left ; his own statistics, given at the end of the Memorandum about
price tevel, should induce him to halt before imposing his scheme of taxa-
stion both re custorns and income-tax as he is thinking of today. From
the figures given at the end of this memorandum—pages 29 to 81—you
will find varying degrees of the rise in the wholesale price level which
in Rombay comes to 184 and in other places less. That is wholesale
prices. As against that the rise in the working class cost of living equally
varies, but is nowhere below 130. Has he by any chance made
«clear to himself that the purchasing power, wherever it may
tbe, has gone into the hands of the poor and the workers?
Has that dearness allowance gone anywhere beyond 15 per
.cent.? On his own figures the price level has risen by 180 per
cent. at the least—151 in Cawnpore—and 180 per cent. in Bombay. I
mean the working class cost of living; and have the workers got any
.denrness allowance from the wage level of 1984 which is in excess of 15
-per cent.? The workers nnd those who are earning wages or salaries are
today short of purchasing power, not bulging with purchasing power; and
-anything that he will do in order further to contract that stendard of 1iving
will bring hardships, where hardship is already very acute. I wish entirely
‘to dissociate myself from his scheme of taxation of incomes as he has
proposed in the lower stages of incomes. I entirely dissociate rr.x_vself
#rom his policy of taxing kerosene or similar other necessaries of life of
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the poor, and I agree with my friend here in saying .that merely adding
a 20 per cent. flat, rise will not bring good results—but 1 am not discussing
ihat today. - '

1 um saying this that the railway workers have got only 16 per cent.
rise in their wages, and the cost of living is 180 per.cent., 151
per cent. and 145 per cent. and, therefore, today they are mot
in a position to maintain themnselves in the way they should. Do you want
to tax these people more? Do you want to take away the little milk
which must be going into the stomachs of their children? I have here
with me the evidence before the 1lau Committee, to which I would ask
the Honourable the Finance Member to refer for a moment, and that wili
show him that worker after worker getting Rs. 80, Rs. 100 and Rs. 110
whom he wishes to bring under the new income-tax level saying—''1 am not
in debt, but my brother sends me Rs. 25 a month. I have. petty debts
amounting to Rs. 20 or Rs. 25. My father-in-law also supports me becayse
my wife is his only daughter’’. Now here is a man who is earning Rs. 100
whose father-in-law supports him and whose brother psys him Rs. 25 a
month. Then unother man savs ‘I am ashamed, Sir, that for my. three
children 1 only buy half a seer of milk . A third man says—''l am
wearing a smaller piece of loin cloth; 1 have removed my daughter from
school”.  These are the people whom, you want to bring within the
new income-tax level, though they were not within that level in 1940,
when the price level was 114, and now it is 151! The Finance Member
wants thet they shall pay Rs. 40, Rs. 50 or Rs. 30, otherwise: his: budget
camot be bulanced. Then at the other end he finds that the people wha
are puving him Excess Profits Tax deserve some sympathy. He has
begun to discover that after the war when the.cost of reconstruction, will
be considered these people will be handicapped. I tell him they will
not be hundicapped. Instead of taxing the food of the peor peopls, I
ask my friend to consider an alternative, because aftet all, what is he
doing? He is taxing the food of the people, he is taxing the food of their
children, their clothing? 1 put to him as an slternative to tax: the food
of the richer people. He knows thatin some of the hotels like the
Taj and the Grand and in several other big hotels all over the country
every year many lakhs of dinners costing Rs. 15, Rs. 20 per head are
served,—I ask my friend to tax those people 83 per cent. on their dinners.
Let hin: tax the dinner of these fashionable wasters, and 1 am sure he
will get a goodly round sum out of the taxation of these rich extravagdnt
luxurious people, because I believe every year several crores of rupees
are spent on these costly dinners all over the country by people who éat
when they don’t need such food, who eat only for the luxury of eating
who really waste moneyv on their food which they don’t need. 1 beg of
hira to tax the food of these people who don't. need it and save these
humble people; if you tax people getting below Rs. 2,000, they will have -
to borrow to pay the tax; I therefore, beg of him to remove this income-
tax upto Rs. 2,000 level. The scheme is borrowed fromn ‘Prcf.” Keynes
who suggested two years ago that certain incomes should not be paid but
anticipated by Government for war purposes and repaid after the war. My
friend forgets that England is a country where the standard of living is
never allowed to fall. There the salaries earry a certain element of saving
in addition to a fair minimum standard. Here a standard of living for
80 per cent. of the people does not exist. Therefore, the adoption of the
device of Professor Kevnes will not do, and T hope that the obsession he:

1pu.
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hag got that there is a large purchasing power being wasted by the majo--
rity of the people will be given up. It is a delusion, and he has developed:
it almost to the point of a fetish. I beg of him to drop it,

Then, Sir, there are one or two points about the Reserve Bank and
the Repatriation which 1 wish to comment upon. My friend has told us
what & beneficent thing this repatriation scheme has been to Indis. He-
has mentioned several of the advantages. Extinction of foreign debt,
saving in interest charges to foreigners and the reduction of a strain on:
the exchange will now be much less. I tell him that ali these good
results .could have been achieved and must be achieved without ineurring:
a heavy burden on revenue. '

‘Mr. President (The Honourable 8ir Abdur Rahim): The Honourable-
Member has got two minutes more. ‘

Mr. Jamnadas M. Mehta: And as long all these results are not fully
achieved, I shall continue to protest that the people of' this country were
being muleted out of the 35 crores of rupees as a result of the repatriation.
scheme,—I have not yet studied the figures of the new repatriation.
and, therefore, I don’t wish to make any comment—but I want to tell
him . . . . .-

Mr. President (The Honourable Sir Abdur Rahim): The Honourable:
Mentber’s time is up.

« Mr. Jamnadas M. Mehta: May I say only a few more things briefly?

Mr. Pregident (The Honourable 8ir Abdur Rahim): You can conclude-
in one sentence. 1 am afraid 1 cannot allow any more time.

Mr. Jamnadas M. Mehta: I will finish in one or two sentences.

Mr. President (The Honourable 8Sir Abdur Rahim): I cannot allow him
any more time. "The same time limit applies to all Members alike. I
cannot sllow him any more time. .

Mr. Jamnadas M. Mehta: T will wind up.

ﬁr. President (The Honourable Sir Abdur Rahim): If the winding
takes time, I cannot allow any more time.

Mr. Jamnadas M. Mehta: Then I say that these supposed advantages:
have accrued to the couniry at a very ruinous cost.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum  Orissa:
Muhammadan): Sir, the presentation of Budget in any country is &
matter of very great eoncem to the taxpayers and, particularly, in this
country ‘where even the theory of ‘‘no faxation without representation,
does not hold good. In this country wé have no control over the -central
administration of the countrv, ‘and the Budget is presented to a House-
which: can neithor. modify the terms, nor can the people’s representa~
tive change the method of taxation or the figures if they wanted to. We-'
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can only convey to the House the feelings of the people we represent.
We can only make our suggestions and tell the House how we feel about
the budget proposals but we have no power to cowpel the Honourable
the Finance Member to accept our suggestions which we make in-good
faith. The constitutional position being what it is, I shall .attempt to
review the Budget in as brief a manner as I can within the time allotted
to me.

Sir, I certainly feel that the Honourable the Finance Member deserves
the credit for presenting a little satisfactory Budget at a very difficult
time. That I must confess, and I am glad he has tried his level best
to tax the people to the minimum extent possible as out of defecit of 47
crores he is raigsing 12 crores only by tuxation and balsnce he is meeting
by loan. We are discussing the Budget under the shadow of great
dangers hovering over the world, and. particularly, over this country.
The defence of a country is always of puramount consideration, and at
such times we cannot grudge any particular sacrifice, any particular taxa-
tion that we may be called upon to bear. 183 crores are provided in the
Budget for our defence,—probably it is a low figure,—I think we ought
to be prepared to contribute even a higher sum if and when contingency
arose.

I understand from the budget speech of the Honourable the Finance
Member that he expects a contribution of Rs. 400 crores fromn His
Majesty’s Government in the matter of war expenditure, but with the
colossal expense that we have to undergo under the modern system of
warfare I do not know whether that contribution will be sufficient. - What
I want to impress on the House is that we do not grudge any expenditure
which we have got to do for the successful prosecution of the war, and
as such, T do not want to criticise that aspect of the budget proposal at
all; but I would say something about the incidence of taxation. which
will fall on the shoulders of the people. It has been the policy every-
where that effort is made by the exchequer to see that the incidence of
taxation does not fall on thé shoulders of the poorer section, but .this has
not been possible for the Finance Member here and his proposals are
to tax the poor most. In the matter of direct taxation, most of the
Members have reiterated this point that we do not look with favour the
idea of taxing people who have got incomes lower than Rs. 2,000. The
reduction of the minimum would be a hardship as the incidence of taxa-
tion will fall on shoulders which would not be able to bear it, or al least
in comparison, we find that those who can afford to pay more easily
have been left out. A time may come when half the entire assets of an
individual may have to be given up for the Stute to meet contingencies of
war. When we are expected to lose everything that we have, thea we
do not grudge even if we have to give up half of our belongings, but,
a8 I said, even in these conditions it should be the effort of every Finance
Member to see that the incidence of taxation does not fall on the weuker
shoulders alone. But, unfortunately, the impression in the minds of the
representatives of the people is that the Honourable Member has not
kept that point in view. He has been liberal towards the rich people
who have been tuxed ‘with Excess Profits and Super Taxes, and he has
tried to pet-in now those people who camnot afford to pay at this moment
vyithoutwl}grdship. In the matter of indirect taxation, kerosene has been
pointed out by my Honoursble friend, Mr. Jamnadas Mehta, and .hehas
said that the incidence of indirect taxation in this case will fall upon

c
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the poorer section of the Ipeop'le. I quite appreciate the idea of levying
& higher tax on petrol. would have been glad to hear that the rate
has been increased for Super-tax and Excess Profits Tax. 1t is uot a
question of the individual, it may be that time may come when I 'may
be in that list myself but I feel as a representative of the peopls and 1
must bring the vicw point of the people to the notice of the House that
his proposals are . . .

Mr. President (The Honcurable Sir Abdur Rehim): The Honourable
Member may continue his speech’ after lunch. 'The Hoyse stands
adjourned till half past two.

‘The Assembly then adjourned for Lunch till Half Past Two ot the
Clock. '

The Assembly re-assembled after Lunch at Half Pust Two of the
Clock, Mr. Deputy President (Mr. Akhil Chandra Datta) in the Cbaur.

Mr. Muhammad Nauman: Sir, I was suying that by lowering the limit
of income-tax qualification, the incidence of tuxation will fall on com-
paratively poorer section and this hardship wiil create discontent in the
minds of those people who will not have any opportunities and ° cir-
cumstances to make a strong propaganda which the taxpayers of Super-
tax and the Excess Irofits Tax have been able to do and who are aiways
trying to impress the Honouruble the Finance Member that they were
very much hard hit. The Houourable the Finance Member will remember
his own remarks which he made only a few days ago in reply to the
Resolution of my friend, Sir Abdul Halim Qhuznavi, regarding income-
tax. I further stated that the indirect tsxation on kerosene oil will
incidentally fall on the shoulders of the still poorer section and »n people
in the villages. As kerosene oil is not an article of luxury but of absolule
necessity, it should be seriously considered by the Honourable Member
whether it would be in the interests of the country if the burden is
shouldered by a very poor section of the people in this country.

As regards the.all-round 20 per cent. increase on the import duty,
personally, I am in favour of it although my Honourable friends, Dr.
Sir Ziauddin Ahmad and Mr. Jamnadas Mehta, have opposed the same.
Money has to be found from somewhere and such a tax is quite in the
fitness of the circumstances, but there is one danger which I may point
out to the House. On the one hand, Government would not be able to
get that emount of money which they probably think they will be able
to collect by their calculations, because the chances of import are very
limited and the channels are choked everywhere. On the other hand,
it will give an opportunity to the stockists to increase * their prices
suddenly on the plea that un all-round 20 per cent. import duty has been
increased. If some effort is made to restrict the increase in the prices
of the stockists and the dealers on this plea and, thereby, putting the
general public to a tremendous difficulty, personally I would not object
to this all-round 20 per cent. increase in the iraport duties.

Now, Bir, another subject is that 'of industry to whi¢h my Honourable
friends, the Deputy President and Sir Henry Gidney, have made
references.” 1 do not ‘want to dilate on this subject because it is a 'subject
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on which we can talk and taik for days together. I have got neither the
time nor I desire to discuss: it. 1 must ssy, one thing as my friend,
8ir Henry ‘Gidney, pointed out, that there has been an impression i the
minds of the people here that England has not given any impetus to. the
industry of India because she weanted to maintain her commercial exploi-
tation of this country all along. That impression should. be removed by
granting subsidios ‘to such industries a{ least which are .allied with the
production of war materials. Such efforts should be made as will convince
the peop.e that the Government is sinvere and honest in giving support
to the industrial development of this country at least at this stage. For
that, ways and mnecans should be found out I do not want to suggest any-
thing at this moment, but the Honourable the Finance Member cun have
suggestions from the Members of the House at seme other times. He
has already received many suggestions from us during the last few years
and he can act upon them if he likes.

Now, Sir, the Honourable Member may say that T have iried, to
criticise his policy of taxation so far as income-tax and kerosene uil are
concerned. He may further say that mouey has got to be found and
something has got to be done. Some Honourable Members have suggest-
ed—and I agree with them—that in the matter of income-tax inoney bas
to be found only from the higher section of the people, who earn large
sums of money and who are the only persons to whom the question of
compu'sory savings can appeal. The question of compulsory savings
cannot appeal to those who do not know what savings means. In India
a man who is getting Rs. 100 or Ra. 200 a month with a family and
social obligations can hardly think of any savings at all, particularly at
this time, when the prices have gone up by romething like 50 per cont.
all round. Dr. Sir Ziauddin Ahmad has pointed out, that this fact should
not at all impress the Honourable Member that the purchasing power of
the peopie of this country has gonme up also. The shooting np of prices
has more or less restricted the purchasing power of the country rather
than increased it. Although the Honourable Member believes in compnl-
sory savings, yet he has not made any suggestions regarding the -ocuts
in the salaries of high officials.

On this side of the House we have been stressing for so many years
about the cuts in the salares of higher officials, people who are drawing
Rs. 500 and more. It would have been quite modest if the suggestion
were given by the Honourable Member himself that there should be a cut
of ten per cent. in the salary of those who are getting Rs. 500 to Bs. 1,000,
15 per cent. in the case of those who are getting Rs. 1,000 to 2,600 and
20 per cent. in the case of those who are getting ubove Rs. 2,000 aud over.
The Honourable Members of the Executive Council huve set a noble
example by reduction in their own salaries. They have waited quite long
for a voluntary offer of cut from the other seclion of their employees and
I think it is high time that they should achieve thi object by means
of legislation. 1f the Honourable Member can do this, he will be able
to effect some savings which he will be uble to utliise profitably in these
days of crisis under war conditions.

Another matter which I would like to suggest is this that in the matter
of the .excise duty one item has been left out. I do not’ know, whethee
ita possibilities have been explored or not, nor sm I in a position to make
say calculation of the amount which it will bring to the Government of
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India. It is the question of levying some excise duty on cement. It is
one of those commodities which has been in frequent use in .this country
for quite a long time and, particularly, at the present time when iron is
not available and which is being replaced by cement in the construction
of buildings in this country. I think that would be a very good sugges-
tion. It is for the Goverunment of India to find out its possibilities and
what amount they can get out of it. By taxing these things they can
probably give relief to the poor people and if my proposals are accepted
financial aspect of the budget will be complete without taxing the poor.

Now, Sir, as I said in the earlier part of my speech that so far as the
successful prosecution of the war is concerned, we are preparea, to mgke
any sacrifice and everyone of us ought to be prepared to make sny kind
of sacrifice provided we are associated with it as partners. We want a
definite assurance from the Government and the Honourable Member that
they have made all possible arrangements to see that we win this war
irrespective of the fact that therc 18 a landing in this country by the
Japanese or the (Germans. We should be able to meet any invader and
we should have all modern equipment to face those powers. For that
purpose whatever finances are required, whatever sacrifices may be neces-
sary, 1 assure the House that so far as our people are concerned, we
would be quite prepared to take that burden with all pleasure on our
shoulders provided we are given a real power in the administration of
the country and the prosecution of this war as well. Let it be our war
and we will fight it. With these few words I take my seat.

Mr. T. Chapman-Mortimer (Bengal: European): Sir, when during the
course of yesterday, I studied the Budget speegh of the Honourable the
Finance Member and the Explanatory Memorandum. I was very much
struck by four main features of his proposals. The first is the amazing
financial strength of this country, after 2§ years of war. The total debt
of India, external and internal in 1937-38 was 1197°16 crores; in 1941-42,
it was 1209°20 crores, an addition of only 12'04 crores, after 2} years of
the most tremendous struggle and the most tremendous war effort on
the part of India. But, if we compare the figures for the coming year,
the position still remains as strong as it would appear from these figures;
because we find that at the end of the finaucial year, 1942-48, the addi-
tion to the total ‘debt of India would be only somewhere in the neighbour-
hood of 80°27 crores. 8ir, I cannot help feeling that that is one of the
most striking features of this Budget and one to which every one of us,
inside this House and outside, should give great consideration and also,
if I may say so, very great credit to the Honourable the Finance Member
and to his predecessor for the careful way in which these two men have
handled our financial affairs through a very difficult and eritical period.

Sir, it is not only when we look at the total debt that we see how
striking our position is. We find that at the end of March, 1948, the
sterling debt is estimated to equal 11852 crores; of which 86 crores
equals the capital portion of annuities created in purchase of railways
und 56'90 crores, the outstanding debt. In addition, during the com-
ing year, the net amount of refund by the BSecretary .of State is no less
a figure than £164 million and that is after taking into aecount the pur-
chase of two railways, and after paying off the remainder of the loans
which are to be repaid in the coming year. These are the most striking
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figures and I would suggest that this aspect of India’s financial position
at this time is one that deserves our careful consideration and as I have
said merits praise on the part of those who are responsible for it.

Now, 8ir, the second feature about this Budget that strikes me is
the enormous ‘amount to be paid to the Provinces. This is far in
excess of anything that was contemplated when 8ir Otto Niemeyer
made his investigations and raises a number of important problems. We
are all very glad that the Provinces at this time should be helped to this
large extent, more particularly as, from the , nature of the case, their
revenues are somewhat less elastic than those of the Centre. At the
same time, it should also be a warning to certain Provincial Govern-
ments not to embark, at a moment when so to say windfalls are coming
their way, upon unnecessary and extravagant expenditure. This per-
haps has particular reference to my own Province of Bengal because
though the profits of jute tax go largely to Bengal, it will be seen from
the Explanatory Memorandum that the Honourable the Finance Mem-
ber is budgetting for a smaller amount to be paid under that head to the
Province and it is quite possible that the war situation, as it develops,
may create a situation in which the jute tax proceeds are even lower
than he anticipates. There is also the question of the Civil Defence ex-
penditure; but I shall not go into that today as it is & subject of & cut
motion. later on.

The third aspect of this Budget statement which has impressed me
is the defence expenditure. Our Army today is possibly well over a
million as opposed to a peace time strength of only two lakhs; but the
expenditure by India on her Army is only about three times what her
normal peace time expenditure would be. Yet all our cavalry has been
mechanised, our Navy is growing and our Air Force is growing. That
has only been possible because of the tremendous contribution made by
His Majesty’s Government—200 crores this yesr and 400 crores in the
coming financial year. It is also due in part to the wise conservation of
our resources. But not only is His Majesty’s Government contributing
money, they are also contributing aeroplanes, tanks and all kinds of
equipment. It has been asked, why have the Government of India not
done a great deal more to re-equip, on modern lines, the Indian Armgy?
Well, Sir, those of us who have listened to the army debates in this
House, and to the great opposition the Congress showed towards any
expenditure on the Army, know one reason why that has not been pos-
sible. We heard criticism—mostly of a carping kind-—of the expenditure
under the defence head of the Government of India. But apart from
that, if we consider the case of France, with her huge Maginot line and
her great army and enormous expenditure in prewar days on defence and
equipment that proved useless in modern war, there is a very great deal
to be said for the policy of His Majesty’s Government and the Govern-
ment of India—quite apart, I mean from the fact that they have been
criticised wherever they spent anything on the defence services.

The fourth feature of this Budget to which I should like to draw the
attention of the House is the remarks that have fallen from the Honour-
able the Finance Member on the subject of India's war prodacfion:
clothing factories, ten times; leather goods, 30 tiines; many new chemi-
cals; many new industrial projects. In this connection, I should like
to say this; quite apart from the fact that many industrialists in this
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country have come forward and put ‘their best into the war effort to
increase production, His Majesty’s Government have also playﬁd. a part.
They have paid for the whole of the capital sums involved in many
cases where these new factories and mills and so on had to be put up.
So that in that direction also they have been playing their part and the
Honourable the Finance Member by contributing large sums of money
for the training of personnel both military and civil has been playing his
part. So that he can suy with justice that ‘‘on a broud front ‘a great ad-
vance has been made’ in India’s industrial development”. Wz are told
day in and day out in the press that nothing ir being done end that a
great deal more could be done. I would suggest to Honourable Mem-
bers that o great deal of that propaganda is either ignorant or misinform-
ed or deliberately mischievous,—deliberately done to create the impres-
sion that something could have been done which has not been done. To
say that England is standing in the way of India at this time and pre-
venting her industries being developed on a war basis is absolutely false,
and 1 challenge any one in this House to say otherwise.

Sir, in conelusion I should just like to say a few words about the
mobilisation of credit. We have heard a most interesting and well-
informed speech from my Honourable friend from Bombay, Mr. Jamna-
das Mehta. He has told us some very telling facts and put his case with
great skill. But I venture to suggest that in one point at least he was
not quite correct. He seemed to suggest that the Finance Member is
seeking to tax the 80 per cent. of the poor in this country. Sir, if ever
there was a budget that laid the heaviest burden on the rich, this present
budget is such a budget. It has not laid a Lurden on the poor at all.
Of course, they have to pay too; but the Finence Member has tried his
best to arrange his taxation proposals in such a way that the poor shall
be hurt as little as possible. He has too miade it possible for those
whose incomes range from Rs. 1,000 to Rs. 2,000 and even up to Rs, 6,000
to save money, and not just feel that they are paying over taxation to
Government. He has also taken very important steps, indeed, that we
in these Benches hope will lead to that mobilisation of credit which he
and the country so urgently require at this time. I refer of course to
points deanlt with by my Leader this morning and I shall not, therefcre,
take the time of the House by repeating whut he has said about the
Excess Profits Tax und income-tax proposals. I should just like to say
this: that there is really what we might call a tug-of-war going on between
those who are seeking to achieve higher morey rates; to increase the
demand for an increasingly diminishing supply of available materials,
and inflation. That is one side. The other side is the policy of Gov-
ernment,—low money rates to foster sound trading; controlled demand of
available supplies by checking the amount of available funds in the
country that would seek an outlet in pushing up the price of these res-
tricted supplies; and that industry should stand on its own legs and not
stand, as it were, on the heads and shoulders of the poor in this country.

Bir, T support the budget proposals.

Mr. Lalchand Mavalral (S8ind: Non:Muhammadan  Rural): Sir, 1
find it rather difficult to offer my remarks on the budget. No doubt the
Finnuece Member has bestowed much labour and thought to this budget,
but in my opinion it is not an ordinary financ¢ial budget but absolutely
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a war budget. There is no doubt that at this time tHe coumtty should
not grudge any expenditure on defence but we have no hand in that ex-
penditure. The portfolio is not in the hands of any Indian and we are
kept in the dark as to what is happening sbout war efforts. There are.
two ‘dangers in the couniry now,—one from outside aggression and the
other from internal disturbance. My Honourable friend, Bir Ziauddin,
said that Government should pay greater sttention to internal peace.
As regards external aggression we do not know much -about the actual
arrangements made. 'V_&e are told that adequate arrangements have been
made and we have to believe that. But as regards internal peace I must
say that Government have not made sufficient and adequate arrange-
ments to maintain internal order.

We find that 183 crores are being 'spent for defence purposes; for
money on internal security also we will have to approach the Finance
Member. 1 can assure him that in the provinces the police force is not.
sufficient at all to cope with possible internal disturbances. The Pro-
vincial Governments say they have not got suflicient funds to increase the
police force; and, it is, therefore, the duty of the Central Government
to help themn with funds for this purpose. I can say about 8ind that
disturbunce has already started there. The Hur community who are
the followers of the Pir of Pagaro have been actually going sabout in a
very desperate mood and committing nany depredations. The  Sind
Government is running on subsidies, and it is recessary that inore sub-
sidies should be given exclusively for this purpose.

An Honourable Member: Why do you not defend yourself?

Mr. Lalchand Navalrai: I will come to that.

Therefore, the Finance Member should first of all make provision for
increasing the police force in this country. T am asked why we do mot
make any arrangements ourselves. Thg point is that no trust or com-
fidence is placed upon us. Even at this momen.t- the Cw:m Guards who
are being appointed are not given any erms or rifies or given eny train-
ing in these. And we are still told to stund on our own legs, although
there is the further restriction that we must do everything under the
instructions of Government. Therefore, there is no scope for us to stand
on our own legs. Even the licenses for arms which have been held by
responsible persons for years together ure now being cancelled and vew
licenses are not given. ls that not want of confidence? I am talking
of Bind where licenses were given at the time of the riots at Sukkur.
Now many old licenses are cancelled and new licenses are mot being
given. That is how internal order is to be protected.

If we say anything on this budget, the reply is ‘‘this is war effort and

g You cannot say anything’’. Therefore, I do admit that at this
P time of danger we certainly 'have very little seope to say that

183 crores should not have been spent on the defence and so forth, but¢
the country is in such a mood that they eare more for secufity against
any. foreign aggression and internal security. My humble submission,
therefore, is, that internal securitv should be given and for that putpose
the Honourable the Finance Member should find money to give to the
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provinces. I do find that to a certain extent more share of Income-
tax is being given to the provinces but that is not sufficient for this
purpose. Money on this should be spent in the same mannsr in which.
money i8 being spent on the other defences of the country.

Now, Sir, 1838 crores of rupees have been shown as the defence ex-
penditure. The point is this: Is 183 crores being spent exclusively on
the protection of India or not?> On many occasions when questions are
put, it is said that what is being done for the British Government is to
be paid for by the British Government. Of course, I take it, that it
would be that way, but in the last war large sums of money were spent
on behalf of the British Government and then at the end of the war
there arose a dispute over it and matters were settled by arbitration.
This may not happen again. But what I am at present saying is that
this more expense is being incurred only because the boundaries of India
have been extended up to Eden and other places on the pretext that
India is being saved thereby. I submit that that is wrong. That expense
should also be met by the British exchequer.

Bo far as the Budget is concerned, after this large expensec of 183
crores, the Honourable the Finaunce Member has shown a deficit of 47
crores. It is said that industries are being developed by helping in the
war effort. We wmay take it that that is so, but my question is to what
extent are those industries being developed in the interest of ludis and
whether they would survive after the war is over? That is the point
which I have raised even before and 1 imay say that I am not yet satisfied
about it. It has been suid here today vhat big industries, such as the
construction of aeroplanes, anti-aircrait guns, shipbuilding and mctor cars,
have not yet been set up in India even for the war. Now, apart from
that, 1 want to know whether such industries—small or big—as are being
established in India will survive after the war. In that connection, I
put a question in November, 1940, asking for a statement showing the
number and situation of new industries or workshops created after the
war either by Government or by private concerns, otherwise than for war
purposes. By this question I wanted to know whether there &re such
industries being developed in lndia which will survive after the war. In
reply to that a list was laid on the table of the House which is row in
my hand. What do I find in this? 1 find that Government seem to have
helped and oreated some publie industries of a very minor charecter but
that no subsidies have been given to private undertakings. I will read
out & fcw items from this list which is available in the Library and is
also contained in the printed debates® About 62 public companies out of
184 have been established in Bombayv and Karachi. Now we will see the
individual items. To begin with, the very first industry that 1 find is
surgioal manufacture. The second is with respect to a cotton mill at
Chittaranjan Avenue, Calcutta. Then, further on it is cither Chemicals
or Press Printers, and some such small things as electric energy for all
purposes—I do not know how far they are big or small—at 97, Clive

Street, Calcutta. Then, I find Dairy and Poultry farming and something
about fisheries . . . . .
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The Honourable 8ir Jeremy Raisman: Was it not the case that the
Honourable Member’s. question was in relation to industries not direclly
oonnected with the war?

Mr. Lalchand Navalrai: T have got the question also with me. I will
read it to the Honourable Member. It was regarding the number and
situation of the new industries or workshops created after the war either
by Government or private concerns otherwise than for war purposes. Now,
my question is whether they will survive after the war. That is the point
with which I am concerned. Of course, I know that for the purposes of
defence, Government would not have been so negligent as not to do any-
thing in connection with the war. What I have said is that for the pur-
poses of the war bigger industries have not been establiched. The bigger
industries have not been shown : only the smaller industries and that too
when they are only temporary. 1 am not concerned with such temporary
industries but whether they can live afterwards. Therefore, attention
should be given to see that they do not become bankrupt after the war but
that we become fully self-sufficient. I will now come to the question of
the budget itself . . . .

Mr. Deputy President (Mr. Akhil Chandra Datta): The Honourable
Member has two minutes more.

Mr. Lalchand Navalrai: In order to balance the budget, we must see
whether the ways and means adopted are wise or not. I would say that
to charge income-tax from persons who do not get more than Rs. 2,000
a year is cruel; and I would further say that the surcharge imposed on
incomes above that level will also be a great burden, especially in these
days when, as the Honourable the Finance Member himself has admitted,
the position of the country is precarious. On this subject I would also
like to say that Income-tax Officers should give more facilities for the pur-
pose of recovering assessments. Persons who so far remained in foreign
countries have now come over here—they cannot pay any income-tax at
sll and why should not facilities be given to them? I have received
several telegrams from Sindhi merchants and others asking that their
assessment should be suspended—they have left whatever property they
had elsewhere and have come here; they are not going to have any earning
and still they will be asked to pay income-tax on incomes that they have
lost; I hope, therefore, that every convenience will be given to-them.

Rao Sahib N. 8ivaraj (Nominated Non-Official) : Mr. Deputy President,
it is easy to criticise the speech of the Honourable the Finance Member by
picking up a sentence here and an item there and hurling it at him, with
probably no effect; but I find it difficult to withhold appreciation from him
for the budget he has presented to this House this year in the circumn-
stances in which he is placed at present. '

.In 'the first place, he is a member of # Government which after every-
thing is said and done, is subordinate to another government which itself
at the present moment is making great efforts to find its feet and to get on
levei terms with the foroes of aggression. In fact he is . unfortunately
placed in the position of one who has got to pay for the tune whith somwe
one else 9&119. In the second place, he is occupying the responsible posi-
tion of Finance Member of the Governinent of Indis at & time when India
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is, as nevar before, confrontsd with a situation which is so confused as it
is today. She is involved in perhaps one of the biggest world wars, and
it is an occasion for most Finance Members to fall into the temptation of
producing fanciful budgets on the ground of war and sacrifices. But the
Finance Member has tried to take realities into account and has not fallex
u prey to that kind of temptation. 8o, I feel that really speaking he
deserves the congratulations of this House on presenting what I consider
to be s very sober and steady budget in a time of crisis like this. In fact,
as has been pointed out by my Honourable friend, Mr. Chapman-Mortimer,
it is characterised by very many good features. R

What struck me really as one of its best features was that it is based on
a scientific basis, and also that it errs more on the side of caution. How-
ever, we ought to be grateful to the Finance Member that he has been able
to present a budget of this kind. T reallv want to draw the attention of
the Finance Member to one or two points which struck me as somewhat
novel in this Budget.

T have heen wondering what system will be the best to finance a modern
war. I have been trying often to get information on the point as to how,
for instance, the Axis powers are able to finance their war measures. In
fact it may be of some use to us, if it is not considered intra dig., to copy
their methods, provided it is useful. ~ Tn fact, in this war many things
have got to be learnt from our enemies and T do not know if in the field of
finance the Finance Member has got anything to learn. However, 1
feel that it is a hnee task to finance a modern war and at a time like this.
it is but natural that the Finance Member should go out of the wav and
find new remedies for getting revenue. Tt has heen pointed out that the
Finance Member was somewhat hard on the poor people and that he did
not take enough out of the rich. But it must be borne in mind that this
war is a total war and every person and any class of person in any society
must take his due share, and credit must be given to the Finance Member
for secing that he so distributed the burden of taxation that every one felt
the impact of the war. He dare not alienate industry at the present
moment. nor ean he afford to displease labour. That is the present posi-
tion. Tt is a difficult fask for any human being to satisfv all persons.
From that point ‘of view we can acquit the Honourable the Finance Mem-
ber of the charge that he is one-sided.

. Again, from the point of view of industries, commerce and agriculture,
one ought to see that there again the burden is equally distributed. Tere
1 find it is so difficult in a country like ours for any Finance Member ta
adjust his finances to satisfy all interests. In a war like this, where
highly mechanised warfare takes place, it is only countries which are on
an industrial basis and which are highly industrialised, that can easily cope
with war measures. T personally feel that a country like ours which is
mainly agricultural will find it extremely difficult to cope with the requira-
ments that are demanded of her in this present war. But it is gratifying’
to note that in epite of this great handioap, the Budget has made provision
for muking it as effective as possible to meet the dengers that Tndia is
facing at the present moment. But I nm not going to enlarge on the
aspects of the Budget so far as the war is concerned.  There are, however,
one or two things I am interested in knowing from the Honourable the
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Finance Member—it is not so much as a matter of ‘criticism au it ia for
eliciting information.

First of all, about the Lease-Lend system. I really do not know,—-
not being well versed in the art or'science or whatever people call it, of
finance,—I really do not know the financial implications of the Leass-Lend
system; and even at the present moment I.am not able to gathar what
benefit India has so far derived from the Lease-Lend system. But I
personally feel on reading a few sentences in the Budget that the Lease-
Lend system has been introduced merely in place of a system like the Cash
and Carry basis. It is because we cannot afford to pay cash that the
Lease-Lend system has been introduced. That is my view, but it is
thete that I cannot understand why the Honourable the Finance Member
should treat it as on cash basis. This is what he says at page 9 of his.
Budget speech:

“We have not yet been informed' —he himwf _c{oes !ot'.kuov—-"of the precise
nature of the obligation that these Lease-Lend facilities will impose on the Govern-
ments making use of them, and it is, therefore, considered prudent for the time being

to budget and account for these stores in the same way as though they bhad been

obtained by cash purchases until the precise manner in which the Lease-Lend liability
will ultimately be liquidated, hecomes known." : -

T thought the Lease-Lend system was a substitute for cash purchases, -
and I personally feel that if it was not treated as cash purchase it might go
to relieve the burden of taxation or otherwise improve the financial position
of India. Tn any case I am anxious about one thing.  Rightly or wrong-
1y, due to historical reasons, India has hitherto been linked to the London
sterling, I hope that this process of the introduction of the Lease-Lend
system will not tranefer India from what I might call the subjection to the

sterling to the domination of the dollar.

Then, the second point is about the sort of semi-compulsory national
savings scheme that is introduced, which is a feature of this Budget. I
found so far that many speakers who adverted to the tax on those who
draw sums between Rs. 1,000 and Rs. 2,000 were harsh on the Honourable
the Finance Member.  Probably they overlooked the faet that, after all,
this tax is optional. Whatever people might say about it, the fact rernains
that it cannot be scientifically questioned by any one in spite of the fact
that my friend, Mr, Jamnadas Mehta, tried to show that it does not affect
the purchasing power of the people. There is no denying the fact that
the more money in the hands of the people, the grenter is their purchasing
power, hut a remedy might have been suggested to the Honourable. the
Finance Member. At the same time you restrict the purchasing power of
the people, the Government ought to take care to see that more goods are
produced and placed at the disposal of the people, and that is where the
scheme will be useful. There is no use in making the life of a miserable
people more miserable by withdrawing the purchasing power from them.
What is really needed to relieve the suffering or the misery of these smaller
people will be to produce more and place it at their disposal, particularly
in the matter of food. There ought to be intensive cultivation of food
crops, and a scheme must immediate]y be planned and adopted with the
help of the Provincial Governments. = S0 also in the matter of elgthing,
I feel there ought to be some kind of standard cloth which ought to be
px_‘oduifi by the Indiap mills. Whatever might be the work on which
they are now engaged in the matter of producing textiles for war supplies,
it is the bounden duty of the Government to see that the needs of the civil
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population in the matter of clothing are satisfied by some scheme,.and I
would personally suggest the introduction of & standard type of cloth to be
available particularly to the poor people.

" Then the third thing that I would suggest in order to escaps from such
rigours as the imposition of this tax on the poor people might imply is—
what is called the extinction or extermination of what is known as the
Black Market. There is no doubt about the fact that even today it is
very difficult, whatever the system of price control may be, it is very
difficult for the ordinary man to get his things. In my own case it was
very difficult for me to get a bottle of medicine, because the moment I
went—I am 8 knowing man—the shopkeeper said he had no medicine as
he had to keep it ready for some one else. ~And my friend, the Honour-
able the Commerce Member, also knows that quite recently in Madras we
had what is called the Firewood riots. The firewood merchants would not
part with their firewood, because they wanted better prices in spite of the
fact that there was price control in these directions. The Government
ought to take steps to relieve the poor man from whatever suffering he
might have to face from the imposition of this national savings scheme.
I only hope that it will not be construed, that when a man, if he is not
willing to pay his income-tax and he is forced to save, it will not be
construed by the unkind critics of the Government, that it is compelling
faith out of the ordinary man in the credit of the Government of India. 1
am really keen that the Government should take immediate steps to see that
these two things in which I am interested are done, namely, intensive food
production and also the placing of greater material for clothing at the
disposal of the ordinary man. After all, Sir, even in these days of war,
when armaments are cerlainly necessary, when tanks and ships are im-
portant to defeat the forces of aggression, it cannot be said that any
nation can live and win the war by armaments alone. = What is more

important is food and clothing. ~With these words, I support the proposals
in the Budget

Maulana Zatar Ali Khan (East Central Punjab: Muhammadan): Sir,
it i a trite saying that he who pays the piper calls for the tune. Now,:
in our case this House of the elected representatives of India is {the pay-
master, and it has the right of calling for the tune. But who calls for
the tune? 8ir Jeremy Raisman. Half of this House is empty, the other
half of it feels that however loud its harangues, nobody would listen to it.
I wish, at this fateful hour when the whole world is being shaken by
nerve racking incidents, the Budget should have been presented before a
House which was fully rcsponsible to the people of this country, but,
unfortunately, it is not. They say that in another couple of days time
England is going to make a historic decision and that that decision will
affect the mentality of the people of India. Whether it proves to be a
mere eyewash or whether it will be sbmething in the nature of transfer-
ring real powers to the people of India I do not know. We will come to
know in a few days’ time. But for all that, I wish that this budget,
which is & war budget and which must be discussed in the light of the
events happening in the East and the West—I wish this budget hed been

presented before a fully representative House. '
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Sir, the second paragraph of the Honourable the Finance Member's
speech deals with the question which has been analysed very scientifically
by my Honourable friend, Dr. Sir Ziauddin. The Honourable tho Finance
Member seerns to think that the purchassing power of those who Luy the
goods has proportionately risen. 1t ig certainly not a fact. Who are the
consumers? That is the question which ought to be answered. Are the
consumers not the millions of peasants and labourers in this country,
the million of the ministerial staff and Government servants? Are they
not the consumers? Has their purchasing power risen? Before this war,
wheat could be had at 20 seers to the rupee, but now we cannot have
even .at eight seers to the rupee. But has the pay of the clerk who buys
the wheat risen proportionately? The pay of Sir Jeremy Raisman was
Rs. 6,500, it came down to Rs. 5,500. (Interruption.) Has his purchas-
ing power risen? No.

Lieut.-Oolone] 8ir Henry Gidmey: It is not Rs. 5,500, it is Rs. 6,600
per mensem.

Maulana Zafar Ali Kbhan: Then I come down to the clerical staff.
I hope the Honourable the Railway Member will permit me to point out
that, though the surplus was Iis. 30 crores in the case of the railways,
did any single pie go towards raising the purchasing power of the clerical
staff and of the railway guards? Poor fellows! They are getting Rs. 60
or 70 or Rs. 380 or 40 a month. The salary remains the same, but prices
go up. The consuming power of the Government has certaiuly risen
steadily but not the consuming power of the peasant of the Punjab—I
am speaking of the Punjab from which province I come. Three crores of
men there are, mostly tillers of soil, not big Tiwanas and Noons, who
have thousands and thousands of acres of land, but poor peasants who,
on the average, do not possess more than five acres. What is their pur-
chasing power? They are living a hand to mouth existence, they cannot
keep their body and soul together. The Deputy Commisgioner comes and
says, pay towards the war fund. The peasant has already paid abiana
and revenue, but he has to pay at the rate of Rs. 10 per zuildar, Rs. &
a safedposh, Rs. 8 per lambardar and two annas for every member of
the household. Where is all that to come from?

What is the average income of the people of India? Not more than
Rs. 6 a month, even after the report of Dadabhai Naoroji, the great
cohgressman. The miserable economic condition of the people has to be
remembered in this conmection. Government has the purchasing power,
certainly they are the greatest consumers. For instance, they can buy
wheat at Rs. 4-6-0 a maund, they can buy thousands and thousands of
maunds of wheat and export them to Persia and there, they may sell
at Rs. 8 or Rs. 10 per maund. What can prevent them? It goes on.
Wheat is exported to other parts of the continent of Asia wnere ‘the
position of the British Government, so far as the war is concerned, is
a little safe. Between Libya and Afghanistan where at least 800,000 of
Indian soldiers are posted, the porition is a bit eafe, but how long it
will remain safe nobody can say, because impossible things #re happening
at the present moment. Towards the East our flank has been vncovered.
The fall of Singapore was a terrible blow to the British Empire. After
the going of Malaya and after the going of Burma—half of it has already
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gone—what guarantee is there that events might not occur in the West
which would place India in a jeopardy? Here comes the question of
tanks, of seroplanes, and other mechanised paraphernalia of the war
Bupposing the enemy captures the Suez Canal what happens? It means
that India will have to fight this war single-handed. The eyes of the
Britishers were shut so far. They did not see. A long view of this war
would tell them that, ultimately, the fate of the British Empire tball be
decided in India and so India must be self-sufficient. Bomething, -there-
fore, must be done as regards arms and ammunition and foodstuffs.
Money must be immediately invested in the building of ships,tanks and
aeroplanes, in the manufacture of ammunitions and shells, because with-
out them you are nowhere, we are nowhere. We had no aeropienes in
Malaya and we had no mechanised forces, and what was the result?
Remember the same fate can befall India if you do not open your eyes.

So, this budget is a war budget and must be looked upon and dis-
cussed in the light of these things that I am telling you now. Rs, 45
crores is the deficit From 17 crores it has gone up to 45 crores. Now,
on the face of it, if you huve spent Rs. 183 crores on war, a deficit of
Rs. 45 crores is not wmuch. My Honourable f{riend, Mr Lalchand
Navalrai, said that Rs. 400 crores is being contributed by the British
Government towards the expenses of India. Is not that true? England
and India have thus contributed altogether about 533 crores, but that is
not enough. We will huve to find more money. Where is that money
to come from? We were told that we were fighting the battle of India.
We were also told that India is for Indians just as Japan says thet Asia is
for Asiatics. We say that India is for Indians and if we are assured on
that point, I think even this poor country could contribute a thousand
crores and deal in astronomical figures just us America ig doing. We
can do it. We have got capitalists.

The Honourable 8ir Jeremy Raisman: You have got Dr. Sir Ziauddin
Ahmad who can deal in astronomical figures.

Maulana Zafar Ali Khan: The Honourable the Finance Member says
that the purchasing 'power of the people has gone up. The fact of the
matter is that the purchasing power of the capitalists, the eccntractors
and the Government has gone up. The purchasing power of the ordinary
man in the street bas not gone up. The purchasing power of the clerical
staff of the Government of India has not gone up. The salary remains
the same and the prices of commodities have gone up by 51 per cent.

Major Nawab Sir Ahmad Nawaz Khan (Nominated Non-Official):
What is your proposal to remedy it? ‘

Maulana 2afar Ali Khan: Tax all the Nawabs and Rejus and all the
capitalists. But the Finance Member is going to levy the income-tax on
the poor man who is earning from Rs. 1,000 to Rs. 2,000 a year. I think
he should reconsider his decision. 1 hope he will not lay himself open
to the criticism that because the Congress is.not here and because the
Muslim Leaguers’ Benchés are half empty and because these Benches are
half-hearted, he can carry things with a high hand. 8o, I ask Sir Jeremy
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Raisman in the name of India and in the name of everything that is
just and reasonable that when the deficit of 45 crores is to be met it
should be met by borrowing money from America. Why do you add to
the financial burden of poor people with small means by saddiing them
with an additional tax of 12 crores. Why are you for instance increasing
the rates of 'postage from five pice to six pice? That will not do you
much good. That is only & flea-bite. When you can borrew 85 crores
of rupees and when your borrowing capacity is unlimited, why not borrow
another 12 crores of rupees. Do away with these 12 crores of rupces and
you will be doing a great service to the people of India and we will be
grateful to you.

I do not wish to say anything more. I hope you will earn our gratitude
by reconsidering your decisions and doing away with the 12 crores of
rupees and borrowing it from America.

Major Nawab Sir Ahmad Nawaz Khan: Sir, I rise to ccngratulate the
Honourable the Finance Member for the.chief and important feature of
this year's budget, namely, that it does not affect the poor man’s pocket.
At such a critical time it is very difficult to prepare such a budgei that
everyone should welcome it. It has been never the fate of any Finance
Member ever since I have been in this House that the budget has been
passed without any criticism nor has it happened in any other country.
The chief feature of the budget which makes the masses and the classes
equally grateful to the Finunce Member is that it does not affect badly
the poor man's pocket. If we look at the budget calmly, coolly end
impartially we will see that in the present circumstances it can be called
a well-balanced budget. No man has been able to suggest a better budget
than that. 1t is easy and it has always been the fate of every budget
to be oriticised. There is nothing new in what we are hearing today.
The Finance Member, in my opinion, has done a great service to the
Government and to the classes and the masses of India by avoiding so
far as lay in his power to touch the pocket of the poor man. Every
Government tries to make the masses and the classes contented. Many
members will criticise the budget and will bring forward suggestions for
various improvements and many members will praise it from different
points of view. But the chief feature- of it is that it has not touched the
poor man’s pocket. This point should not be overlooked and it should
be appreciated by the House. With these few words, I resume my seat.

Dr. P. N. Banerjea (Caleutta Suburbs: Non-Muhammadan Urban):
Sir, the present hudget is a war budget and it is the duty of all of us
to consider ‘the hudget proposals:with the seriousness which the gravity
of the war situstion demands. The expenditure . of the country .has
enormously increased since the commencement of the present war. In
the budget for the ensuing year, it will amount to no less than 187 crores.
If we accept 80 crores as the normal expenditure of the Central Govern-
ment, the excess of expenditure over the normal amounts to no less thap
a figure than 107 crores. Out of this 97 crores accounts for the excess of
defence expenditure and ten crores represents the excess ot civil estimpates
over the normnal. Now, the civil estimhtep also are .connected directly
or indirectly with the defence expenditure. Therefore, we may take it
thet the excess expenditure over the normal will be well over 100 erores.
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This is & huge iigure. But when we have to keep our enemy outside
the country, we should not grudge any expend.ture, however large it may
be, if that expenditure is to be considered as essential for the war needs.

Sir, the deficit amounts to 47 crores. How does the Honourable the
Finance Member propose to meet it? He proposes to meet this deficit
by & combined method of taxation and borrowing. I agree to this prinei-
ple, because the war is being fought not only for the benefit of the
present generation but for the benefit of the posterity. Therefore, it is
right and proper that posterity should bear a portion of this war expendi-
ture as well as the present generation. 1t is thus quite justifiable that 85
crores of the deficit should be met by means of loans and 12 crores by
means of additional taxation. It may be said that the greater part, that
is nearly three-fourths, is being met by loans and only one-fourth by
means of additional taxation. But the answer to that is that in the last
two Budgets, the Honourable the Finance Member met the greater por-
tions of the deficits by means of taxation and smaller portions by means
of loans. Therefore, the time has come to adont a system of counter-
balancing. Paking it as & whole, T do not think it calls for any adverse
comment.

But when we come to the Honourable the Finance Member's actual
proposals for taxation, we must express our dissent in respect of some
of the items. 1t is our incumbent duty to examine the proposals for
additional texation. We find that the burden of additional taxation will
fall on all classes of population from the very rich to the very poor. So
far as the surcharge on imports is concerned, it will affect adversely not
only the rich, not only the middie classes, but also the poorer sections
of the community. Perhaps this surcharge will affect the poorer sections
of the community to a larger extent than the richer classes. Besides, it
is my definite opinion that an all-round surcharge is a clumsy way of
taxation. It is an undesirable method of raising money. It is not the
correct method of taxation. Tt is whollv unscientific and the revenue
raised is not in any way commensurate with the sacrifices which are under-
gone by different sections of the community. Then, I come to kerosene.
This is an article consumed by the poorest people and it will be a severe
blow to their financial position.

Coming to direct taxation. we find that the Honourable the Finance
Member proposes to reduce the exemption limit from Rs. 2,000 to
Rs. 1,000. This is not at all justifiable. because those who have an income
of between Rs. 1,000 and Rs. 2.000 are persons who belong to the lower
middle classes. This class has been hit very hard by the rise in prices
and it has been subjected to various sorts of taxation during the last two
years. Therefore, 1 would urge that this item of taxation should be
removed from the Finance Bill as well as the itern on kerosene.

Then, again, Sir,  the Honourable the Finance Member wishes to
enhance the price of the envelope. Who use these envelopes? Euvelopes
are used by the middle classes as well as by the rich, and even the poorer
sectiond of the psople use them for communicating confidential informa-
tion. Therefore, 8ir, this. burden also falls on the poorer classes to some
extent. I urge this item should also be omitted from the Finance Bill..

 Now, a great deal has been said about the increase in the spending
power of the people. I do not wish to add to what has been said, but I
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wish to point out that this increase in spending power has not extended
to all classes of the population evenly. Those who have fixed incomes
have not obtained uny accession to their spending power at all. In fact,
their position has become mucn warse. We all read in the newspapers
yesterday that there is wheat famine in Deihi. Reports of famine and
scarcity are coming from some of the other Provinces. Therefore it is
clear that the accession to spending power which the Honourable the
qu.ncq Member alludes to 1s not evenly distributed throughout the
population. He wiil have to consider the hardships which certain classes

of the population will have to undergo and he will have to come to their
rescue.

Now, if these proposals of mine are accepted, the Honourable the
Finance Member will ask: How to meet the remainder of the deficit?
My answer is that the remainder of the deficit can be met in three ways.
In the first place, his estimates of the receipts on account of direct taxa-
tion err on the side of over-caution. I am one of those who believe that
the Budget should be framed on the basis of caution, but it has always
been the practice of the (Government of India to adopt too much caution
in framing the Budget. It has been found time and aguin that their
estimates of revenue have always been exceeded. T am sure this will
happen in the coming year also.

The Honourable Sir Jeremy Raisman: What about estimates of
expenditure?

Dr. P. N. Banerjea: Yes, I will answer that. Now, this wall
also happen because there have been very large arrears of assessment of
excess profits. ~ When the revenue from this source is brought wholly
into account, it would be found that the estimates of revenue will
largely increase:

My Honourable friend has asked me, What about estimates of expendi-
ture? In war time, no one can say that the estimates of expenditure will
not be exceeded. Estimates may have to he exceeded, if war needs
demand such increase. But, ther. he will come forward with further
proposals for taxation and borrowing.

[At this stage, Mr. President (The Honourable Sir Abdur Rahim)
resumed the Chair.]

He need not be overcautious in the matter of either revenue or ex-
penditure. He will have to trust this Assembly once more and ask for
more funds.

My second suggestion is that, as I pointed out a few days ago, the
railway estimates have also been framed on a very cautious
basis and there also the estimates are likely to be very largely
exceeded. The railways will be able to contribute a larger sum than 20
crores to the general exchequer.

4 p.m.

Now, even if all these expeotations are not realised, there iz one
expédient or rather a combination of two expedients which fa sure, to give
him the necessary funds by which he may he able to meet the remainder
of the deficit. T allude to economy and retrenchmnent. Last year and
the year before T and many friends of mine urged this policy on Govern-
-ment, but T am sorry to have to say that no notice was taken of this
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suggestion. This, is, indeed, an outstanding defect of the present budget
and the most unsatisfactory part of the Finance Member's speech. 1f
mesasures of economy and retrenchment are adopted, it will not be at
all difficult to find two or three crores of rupees for meeting the remainder
of the deficit. In fact it may come up to much more and may give himn
a surplus with which to meet the further war needs of Government.
Economy bas two aspects. In the first place you will have to make
savings in the administrative expenditure of the different departments of
the country. It is well-known that a great deal of waste oceurs in the
various departments including the Departinent of .Supply. Then, again,
it cannot be denied that a large amount of avoidable expenditure is being
incurred by the Government ¢f India. Looking at the Public ‘Works
budget we find that buildings are being constructed during war time at
very high costs in order to find accommodation for Government servants,
at Simla and at Delhi. This, Sir, is not essential in a time of war, and
such expenditure can easily be postponed till the termination of the war.

I. now come to the other point, viz., retrenchment. Tt is very sad
to find that even in the third year of war Government have not thought
fit to adopt a system of cut on a graduate scale in salaries above a certain
minimum, say, Rs. 250. If that is done, the Honourable the Finance
Member will find a good fcw crores of rupees coming into his pocket.
Government have no moral justification for putting forward proposa's for
fresh taxation before they have secured economies in administrative
expenditure,—before they can show to the Assembly that they have
avoided all uncssential items of expenditure and before they havae adopted
A cut in the salaries of all their well-paid officers.

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member has one minute more.

Dr. P. N. Banerjea: I will say a word about repatriation. The policy
adopted by Government in this regard is a sound one, hut if Government
had been more careful and had greater regard for the interests of the
country, a few orores of rupees would have been saved. The manner in
which the transactions were actually carried out were not very satisfactory.

Sir, before I resume my seut I should like to appeal to the Honourable
the Finance Member to reconsider his budget proposals and to refrain
from placing heavy burdens on the shoulders of the middie classes and
the poorer sections of the population,

The Honourable 8ir Jeremy Ralsman: Sir, I am sorry that Sir
Zisuddin Ahmad has had to go away to deliver a lecture on Elliptic Func-
tions instead of remaining here to listen to the reply to his somewhat
eocentric and devious expeditions into the sphere of economic theory.
However, I regret that it was not open to me to go away and deliver a
lecture on Greek Metaphysics which might have absolved me from the
necessity of attempting to traverse the large number of points which have
been raised during the discussion today. But, Sir, T am a humble man
ond T am grateful for small mercies, and I am appreciative on the whol
of the tone of criticism in the House today. In particular, I recognise
that nearly every Honourable Member has spoken with a full rense of
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the difficulties of the situation with which we are- faced, end has

approached -the budget from the point of view of the necessities of the
war.

I think perbups I might take up first the point raised both by the
Honourable the Deputy President and by Dr. Banerjea about economy,
retrenchment and cuts in pay. I do not think Honourable Members
reslise the extent to which what is called the civil side of Government is
ot the present time, equally with many of the Defence Services, part of
the war machinery of Government. I do not think they realise, although
they should, that the problems which arise in the portfolios of all my
Honourable colleagues today are purely war problems; and, therefore, the
staff of the Becretariat are almost entirely engaged the whole time on
what is nothing else than the prosecution of the war. Professor Banerjea's
attitude is, ‘‘I quite agree that in war time you have to spend mors
on the Defence Services.”” But T must ask him to carry his imagination
o little further or, if he likes to go into the Secretariat and see what the
files which are being handled deal with. he will find that nine out of ten
of those files are concerned with urgent war problems. In fact, as the
war goes on, there is virtually no civil administration in the ordinary
sengse. Even our old civil problems take on an entirely new complexion
owing to the impact of the war. My object in emphasising this is to
point out that you cannot economise, you cannot reduce the size of the
machinery which you require at a time when more and more problems are
crowding in upon you. I have made this clear on previous uceasions,
but Honourable Members themselves know the extent to which there
is now a public demand for all kinds of Government control,—not only
price control but additional internal security, as Mr. Lalchand Nawvalral
pointed out, special action in regard to Indians overseas, etc. In every
Department of Government new duties and new functions are called for,
and it is quite impossible, at a time like this, to think that you can lop
off wholesale sections of the administrative machine. From that point of
view it would be not only n waste of time and energy but it would seri-
ously upset the whole war effort of the Government if one were to think
in terms of pursuing an active retrenchment policy. In fact, I muke
so hold as to say that a course like that is quite impracticable and im-
possible at the present time. But it is said:

“‘Even if you cannot retrench, even if vou cannot reduce the number
of your administrative posts and of your clarical posts, vou can reduce
their pay’’. Well, 8ir, T want to deal with this rather carefully. Professor
Banerjea said, ‘‘Well, take everybody from Rs. 250 a month upwards and
apply a percentage cut.’’

Dr. P. N, Banerjea: On a sliding scale.

The Honourable Sir Jeremy Ralsman: Yes, on an ascending incressing
gcale. Well, Bir, as one who has indulged in the donbtfu],ple&snrq of
applying the axe to his own salary on a purely voluntary basis, 1 think
T can approach this matter from a more or less detached and shjuctive
point of view and with no special desire to protect or shelter"m‘.ybody

from reasonable economy. . v owoa

Now, we will take a man, sav, Wlmse‘incqm; is Re. 500 a month:
His annua] income is Rs. 6,000. Now, I suppose Professor Banerjea



690 LBGISLATIVE ASBEMBLY [47E MaRCH, 19042

[Bir Jeremy Raisman.]

will suggest that in addition to all the taxation which is levied on a non-
official or & non-salaried person, he should also suffer a reduction of, say,
Rs. 600 in the year in his income. Now, let us look at it from the pomnt
of view of equity. 1 am prepared to say from my observations of the
effect of the war on the economic position in India that of all the indivi-
duals who may be cccupying & particular income clags—we will say between
Ks. 5,000 and Rs. 7,000—that the ones who are most likely at the present
moment to have suffered from the impact of the war will be your salaried
people. Those are the individuals whose income has probably ‘remamed
more stationary—probably less in excess of the pre-war figure—than that
of any other occupants of that class. Well, you take a small merchant
or & businessman. I am prepared to state categorically that 95 per cent.
of businessmen whose income at this moment is between Rs. 5,000 and
7,000 were enjoying an income of not more than Rs. 2,000 or 3,000 before
the war.

Dr. P. N. Banerjea: Not business alone. All sorts of people.

The Honourable 8ir Jeremy Raisman: Well, here you bave an income
class which is composed, particularly, of certain types of individuals on
a relatively fixed scale, and on the other hand you bave the general mass
of non-officials whose incomes are varying. At the present time, the
incomes of non-salaried earners are subject to very great fluctuations and
what I am asserting is that the vast majority of those incomes have been
subject to very powerful upward fluctuation. Now, what Professor
Banerjea would do is that he would carefully select the individuals in
any income class who are most likely to be on the same income as they
were before the war and he would subject them to a specially severe dose
of taxation.

Dr. P. N. Banerjea: In the higer grades.

The Honourable 8ir Jeremy Raisman: Where is the equity «f that’
Now, he says, not in the lower grades but in the higher grades. 1 woula
say to Professor Banerjea thut I do not care where you pursue this argu-
ment through the whole scale (except that T do not know of any salarica
occupants of the thirty lakh grade), but wherever you go thrcugh thiv
scale ] am prepared to say—ard the further you go the more will this
apply—I am prepared to say that, what I may call the occupants of these
income classes, that the salaried occupants and, particularly, the Goverr.
ment members of those classes are people whose income has increased
less, who have been more affected by the changes since the beuinning of
the war than any other occupants of those classes. Now, why in the
name of justice or equity should you thereupon seize upon those particulur
individusls who, I may say, are very gladly bearing their share of the
burden of the war both in the way of taxation and of additional heavs
burdens of work, why should you select. them und say to them, “We!
done, thou faithful servant. You will get a special cut in salary of 1%
or 20 per cent in addition to the increase in the income-tax and the
surcharge’’.

Dr. P. N. Banerjea: Because they are over-paid in comparison with
the salaries drawn in any other occupation.
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The Honourable Sir Jeremy Raisman: Now, 1 am afraid Professor
Banerjea is being driven from pillar to post.

Mr, President (The Honoursble Sir Abdur Rahim): Dr. Banerjes has
had his say already.

The Honourable Sir Jeremy Raisman: He started off by criticising one
thing—and now he is being driven from pillar to post—and ho is now
taking me into ancient history about the adequacy or the excessiveness
of the scales of pay. 1 am afraid I cannot follow him there, hus 1 think
I have demonstrated . . . . R

Maulana Zafar Ali Khan: Excuse me, Sir, for this interruption, but
I should like to know that while the war is proceeding what right has a
capitalist to earn Rs. 10.000 a month whereas the samne privilege should
be denied to a Government servant?

The Honourable Sir Jeremy Raisman: I understand that the Honour-
able Member is supporting my argument. :

Maulana Zafar Ali Khan: Yes, I am supporting your argument
The Honourable Sir Jeremy Raisman: Well, I welcome that.

Sir F. E. James (Madras: European): He has been driven from post
to pillar. ‘

The Honourable Sir Jeremy Raisman: Sir, I was saying that from my
ohservation of the effect of the war on the position of various types of
individuals, I can assure Dr. Banerjea that the cases which most excite
my emotions as Chancellor of the Fxchequer are not the caseg »f calaried
officials or any othar kind of galaried persons, and there are manv types
of cases that come to my knowledge in the course of my ordinary work
and, in my opinion. it would be a monstrous thing—mnothing short of
monstrous——~that at the present time we should select the salaried official
for a specially heavy dose of sacrifice. T would only like to add that
although the position of the official hag certainly not improved since the
heginning of the war, it is my experience that in contributions to various
kinds of war funds and so on, he has played a noble part.

I must come now to my friend, Mr. Jamnadas Mehta. He accused
me of living in a world of dreams. T thought that was a peculiarly appro-
priate phrase because in relation to his observations on the subject of
repatriation it was exactly the word which I needed in order to hit off
his own position. He was living in a world of dreams. But he finds
that T am obressed by a sort of complex sbout the question of purchasing
power and the effect on the price level, and Sir Ziauddin Ahmad, whe
at this moment. is dealing with elliptic functions also had something to
say ahout myv views on this' matter. Now, I do not wish to outline any
recondite theorv on this subject—I do hot pretend to be a mgtaphysical
economist. I think that this question can really be studied in’ very -simple
terms, and in & manner which must come home to every one of ug -who
is familiar with the ordinary transactions of buying and selling every day.
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The position is, as we all know, that certain types of goods are more and
more difficult to get. The supply of them gets less and less. Now, even
if there had been no change whatever in the incomes of eny cluss of
people, that in itself would clearly tend to cause & rise in prices because
the volume of demand would remain the same as before, and the supply
would be less and would be inadequate to the demand. That is why,
as my Honourable friend, Mr. Jamnadas Mehta, quitc rightly points out,
the index figures of the cost of living have risen. It does not matter
whether people have been receiving larger incomes or whether tha goods
which they wish to buy have been growing less in quantity or whether
both those things have been happening at the same time. But what is
clear is that in a situation like that prices will tend to rise. The fact
is that there are not enough goods there for people to buy, who want to.
What shall you do? Mr. Jamnadas Mehta says: ‘‘You are suffering from
an illusion. You are dreaming a bad dream’. I say to people in that
position: ‘‘You will consult your own interests best if you try ana post-
pone your claims for certain kinds of goods, if you do not coniinue to
buy, to scramble for a constantly dwindling supply of certain types of
commodities . . . . . v

Mr. Jamnadas M. Mehta: Even about food?

The Honourable Sir Jeremy Raisman: Even in the case of fond, sup-
posing for the sake of argument that the amount of wheat that is available
is three-fourths of what the people require, will it do you any gdod if
you give the people twice as muck money? Will it make any more
wheat? Would it not be better to make people realise, in a situstion like
that, that for the time being they had better try and consume three-fourths
of the quantity of wheat and put their money aside? Is not that a sensible,
the only sensible think to do? I do not care how manv labour unions
Mr. Jamnadas Mehta may represent, or what may be his care [or the
workmen of India, he cannot get away from that simple fact, that you
cannot do anything for those people, it is no use giving them more and
more dearness allowances: the wheat is still 75 per cent of the amount
which they require; and no amount of coin will make that wheat any
more.

That is really the point at issue; it is a perfectly simple point and
it does not involve any very elaborate economics and when Mr. Jamnadas
Mehta says that T am possessed by an illugsion, I can only reply that he
is living in a world of dreams. The same point was raised bv other
speakers and T do not think it is necessary for me to go over the same
ground. It is a matter which, unfortunately, is as plain as it could
possibly he, and T claim that in this as in other matters I have always
had regard. to the interests of the small man and that I still am coneult-
ing his best interests when I sav that he should be assisted 1t this time
to save and put his purchasing power aside for the time and try and adjust
himself to the situation in regard to the supply which exists. I entirely
agree with Mr. Sivaraj that what we want is to incresse production as
far as we oan of food grains and also of the simpler types of ¢loth. But
we have to remember that we also have to deal with the question of pro-
duction for the war effort. We have to feed the soldiers, we have to
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clothe them, we have to house them. Ae¢ I pointed out in my Ludget
speech, that is a tremendous task; and it is entirely in addition to all
the things we had to do before, and you cannot mnaintain the standard
of supply for civil purposes at the same time ug boost up asad sustain
your war effort; there must be a shortage somewhere and it is in relation
to that that the necessity of restricting civil consumption arises.

Now, the Honourable the Deputy President and other speukers touched
on the question of industrialisation. Mr. Lalchand Navalrai, for inustance,
wished to know what expansion there was in non-defemce industrics. So
far as the war is concerned, I am surprised to find that the list which
was given to him in answer to his question contained as many as 62
examples of industries which had been established, which were not directly
for war purposes . . . . .

Mr. Lalchand Navalrai: Too small.

The Honourable Sir Jeremy Raisman: On the contrary, I entirely dis-
agree with my Honourable friend. The paramount need of the momrent
is to gear the industrial potential of this country to the war efiort, and
I should have thought that with the setting up of other industries,
although they might be possible without diversion of machinery or man
power or skill, that diversion would tend, if anything, to obstruct the
maximum war effort. But he asked another question. He wished to
know to what extent the defence industries which are now being built
up will survive in the post-war period. Well, T cannot now aitempt to
indicate a solution of the problems which will arise after the war. But
T think it is clear that if India is in a position now to produce certain
types of goods, then she should bhe in a better position, after the war,
to switch over to the production of goods of civilian demand than she
would be if she had not undergone an industrial expansion during the
war. After all, to take the simplest type of case, supposing your supply
of electric power in a particular place has been doubled for the purpose
of war industry, you will still have that doubled supply of electrc power
after the war. And it means that you are half way at any rate. towards the
establishment of your civilian industry, because if you did not have the
extra power, you could not begin with your ecivilian industry. That is
merely an example. For the present, we have to concentrate on industries
which are of importance for the war effort, but that is not inconsistent
with ‘post-war industrialisation. Op the contrary, it cannot, in my
opinion, but help that process.

Mr. Lalchand Navalrai also asked whether the whole of the defence
expenditure of 138 crores was being spent on the defence of India, or
whether a good deal of it was being spent in defence ir: what he called
the extended boundaries beyond India. I can assure Mr. Lalchand Naval-
rai, in fact T have pointed it out in my Budget speech, that not only the
whole of the 188 crcres, but a very great deal more than that is being
spent in the defence of India.

Mr. Lalchand Navalral: Is that within India or within she extended
boundaries ? )

The Honourable Sir Jeremy Raisman: Within India , nol withi
the extended boundaries. o proper, not. within
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Now, Sir, there has Leen criticism apart from the doubt about what
I might call the point of economic theory. It has been suggestvd that
this is a Budget which bears hardly on the poor.: Sir, I claim that that
is entirely incorrcet. I do not know whether Honourable Members have
studied the table which has been put at the end of the Explanatory
Memorandum and which shows the percentage which the new direct
taxation bears to the scale of income in each case. That is a highly
progressive scale. 1t starts with a very modest percentage and it proceeds
to a very formidable height. It is a scale which in normal times would
have been regarded as very advanced even in the most, well, I might say,
socialistically inclined countries. I doubt whether taxastion so steeply
progressive as that existed in any country a few .years ago except perhaps
in Soviet Russia,—I doubt whether anything as this would be found any-
where else,—and the remarkable thing i8 not merely the hight at the. top
end, so to speak, but the extreme lightness of the percentage in the lower
reaches. I do not know how Honourable Members who make the eériti-
cisth conceive that the war could continue to be financed to the extent
that it has to be financed by taxation. A careful study of this table
will show that the scope for what is called ‘soaking the rich’ has now
practically disappeared, and that further advances in taxation must inevit-
ably take the effect of calling for greater sacrifices from the middle classes,
the lower middle classes and even the poor.

Now, I understand that the poor man in this country is not a man
whose income is between a thousand and two thousand rupees. I under-
stand that the poor mun in this country has an income which is act even
LYetween one hundred und two hundred rupees a year. W have to
remember the background of that scale when we are talking about taxa-
tion lying heavily on the poor in relation to the economic siructure of
India, and persons in the scale of incomes between a thousand and two
thousand rupees a year are very definitely in the middle class, and if
we are not to call upon people at that stage to imake a contiibution in
s time of intense national emergency, then I dou't see how you are to
make a broad based schecme of taxation at all. And here I would
remind critics that, in dealing with the Budget, they should take into
anccount what has not been dore as well as what has heen done. There
are types of taxation to which one’s mind inevitably ¢urns, to which
resort can justifiable be had in times such as these. We have not resorted
to such taxation. We have not, for instance, increased thz salt tax, be-
cause we felt that the increase in the national income has tiken place
in olasses and in reaches which should be called upon first hefore we
thought of increasing the cost of an absolute necessity of the very pooreat.
It is true that there are certain features of this Budget which must bear
on the income even of the poorest classes, but that is inevitable if any
attempt is to be made to deal with the problem in a comprehonsive way.
Now, various Members have hinted or referred explicitly to other kinds
of taxes. I can assure Honourable Members that every kind »f possible
tax has come under review, and that if we have not adopted other alter-
native means of taxation. it is not because we have not thouglt of them,
but because they are less suitable at the present time. I ~an hardlv
discuss the merits of particular suggestions, because I don't wish
to queer the pitch, 8o to speak, for myself at any future date. but one
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of the things that you have to bear in mind is this. The taxation of
certain commodities merely means the transfer of money from one pocket
of Government to another. If the far greater part of the production of &
particular commodity is already being used by the Government, then to
put an excise duty on it merely means that you inocrease the price of it
for yourself and you swell the accounts, but you receive very little revenue.
If in addition a tax of that kind is a new one difficult to administer, if
it involves the jurisdictions of States as well as of British India, then 8
little reflection will show that it may not be worth while to do anything
about it.

Bir Henry Gidney referred to alternative taxes. 1 hope he does nos
think that liquor has not been touched in this Budget because he himself
will get an unpleasant shock when he buys his next bottle of whisky . . .

Lieut.-Oolonel Sir Henry Gidney: 1 don’t drink whisky.

The Honourable Sir Jeremy Raisman: We will find the same thing
applies—I do not know whether he smokes . . . .

‘-

Lieut.-Golonel Sir Henry Gidney: No cigarettes.

The Honourable 8ir Jeremy Raisman: 1 am glad that he has reached
a highly abstemious and ascetic stage. Since he has no vices, no taxable
vices, since he indulges in no objective luxuries, | cannot .reach' him.
But I can assure him that the suggestions he has mentioned are sugges-
tions which we have borne in mind and that if we have mejected them
it is for good and sound reasons. He mentioved death duties. That is
a form of tax which we very carefully investigated before the war. T
may say that actually the revenues from death:dues would be [’ think
almost entirely, if not entirely, provincial, and therefore it wculd do
nothing to solve my particular problem. But there are very many éther
factors in that problem. It is a very complex problem, and we looked
into it very carefully before we put it aside at the time when the examina-
tion was made. I can assure Bir Henry Gidney "that one of the last
things that T would take on in the middle of my wartime preoccupations
would be the introduction and administration of a new. tax such as deanth
duties.

Sir ¥. E. James: The Honourable Member can now expire!

The Honourable Sir Jeremy Raisman: He can expire with complete
equanimity!

Lieut.-Colonel Sir Henry @idney: I suppose you will then perspire!

The Honourable Sir Jeremy Raisman: I am already perspiring. Mr,
Jamnadas Mehta und Prof. Banerjea both had some criticism to make of
the scheme of repatriation. Well, 8ir, T hope I am not a conceited man,
but I would like to invite Mr. Jamnadas Mehta and Prof. Banerjca to a
conference at which they would show me how these transaetions could
have been carried out on an economy of even Rs. 10 over the wa}: they
were carried out, or how they ‘could have been done in any other way

b
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‘more to the advantage of this couantry. In fact, I will say, so far from
claiming full credit for it—I would say as regards the transactions, thet
‘there is & good deal connected with them which can only be attributed
to good luck. It has been possible to carry out these enormous trans-
actious in a way which is so satisfactory from the point of view of India
that nobody can claim the whole credit and a certain umount must defi-
nitely be assigned to the goddess of Fortune, but I am quite certain
from iny inside knowledge of all the details of these transactions that
neither Mr. Jamnadas Mehta nor Prof. Banerjea nor a committee of
fifty of such sitting together could possibly have done it amy better.

.lﬁ'. Jamnadas M. Mehta: I am a candidate for that Conference Dele-
gation.

The Honourable Sir Jeremy Raisman: I am afraid I cannot offer you
any accommodation in the Finance Department.

Mr. Jamnadas M. Mehta: When did you then challenge a conference?

The Honourable Sir Jeremy Raisman: 1 am prepared for any private
research by yourself.

Mr. Jamnadas M. Mehta: You wanted a conference . . . .

Mr., President (The Honourable 8ir Abdur Rahim): Order, order.
The Honourable Member is not in his seat.

Mr. Jamnadas M. Mehta: He challenged me, BSir

Mr. President (The Honourable Sir Abdur Rahim): The Honourable
Member must go back to his seat.

Mr. Jamnadas M. Mahta: I am sorry. I am very sorry.

The Honourable Bir Jeremy Raisman: I am sorry that I cannot resolve
my Honourable friend, Mr. Sivaraj’'s perplexities on the subjecl. of lease-
lend. I am afraid that nobody, not even the most exalted personages in
the highest circles in the country where this idea originated, could entirely
solve those perplexities at this moment. The simple fact is vhat a good
deal has been left to the good sense of the future, and, therefore, whilst
we hope that this may not arise in an embarrassing form at a later stage,
we cannot say exactly what form the obligation may take. But we sre
surely at this moment in the position that we cannot look a uift horse
in the mouth. If we are offered planes or tanks or aviation spirit or
anything of that kipd at the present time by somebody who says, ‘‘Well,
we will talk about it afterwards’', we surely ceannot say, “‘Oh, no. I
am not going to take these aeroplanes or tanks because I do not know
what it means or what vou will want from me’'’. Actually, sufficiens
public announcements have been made on the subject of the intention
of lease-lend, I think, to safeguard us from the most embarrassing possible
consequences. Mr. Sivaraj questioned why the value of the articles received
should not be treated in effect as a reduction of revenue expnnditure
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That is quite a reasonable suggestion, but at the predent time, jn addi-
tion to other uncertainties there is the difficulty of allocating the value
of these goods between ourselves and His Majesty's Goverament.
Although goods which are the subject of lease-lend may come to India,
it does not meun that they are necessarily s credit sgainst that portion
of the defence expenditure in India which is debitable to the Govern-
ment ot India. It may be that they may have to be settled aguinst the
much larger defence expenditure which is incurred by His Majesty's
Government. For these reusons, 1 do not think that, even if 1 were to
set out to take credic for the value of the lease-lend articies used entirely
in India’s defence, it would make at this moment an appreciable difference
to the budget prospects, nor—and this is the point at issue—will it enable
me to relax any of the burdens which 1 am, unfortunately, compelled to
lay upon the country at this time.

Sir, I think that I have touched on most of the main points which
were raised in the discussion. I once more thank the House for the
satisfactory reception which they have given to my budget speech.

The Assembly then adjourned till Eleven of the Clock on Thureday,
the 5th March, 1042.
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